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O.A. No. 143 of 1996 

q~ 

174;7  

9-9.96, 	 Learned counsel Mr. G.Sarma for'the 

applicant. Leave note of Mr. B.K.Sharma 

Notices have been served -on 

respondents No. 2, 3 and 4. No show cause has ,  
been submitted. 

Heard Mr. G.Sarma for admission. 

Perused the contents of the application and 

the reliefs sought. Application is admitted. 

Written statement within six weeks. However, 

vacation from 21.10.96 to 8.11.96. 

List for written statement and 

further orders on 11.11.96. 

Heard Mr. G.Sarma for interim 
order.Interim order dated 7.8.96 shall 

continue. 

Meie~r 
pg 
rV,  
jqq 

1 1-11-% 

i6o-" - 	 4 

2  -1-1 -96 2 

5,-6 

for tliu 

t,-00% 140r ttW r.1*jAWO)ICtktR* 'XILt%I)  

n4crr.' Lati not bom 4UMItt --"- 
j ,19! ~Ov w-1. tt  r. Otntk I'lem at)k-

wrtr..X t-t.-ar in 

Learned counsel llr.G.Sarma for 

the applicant. Leave note o:E Railway 

counsel llrs'o  oi:. Sharma up to 30-11-96. 

11ritten stat-ement has not been sul?mitted. 

List for written statement and 
further order on 20-12-96* 

14 c Le r 



P:  

,he 

h  Y  e e,3 
r 	0A 

UsAaMot ~ 5/96 

V - 	I 
W IVA 

~~, I 

, " __Q_ ft.-- 

. 20-42-96 hroGo ,'2arw f or the am-Aleanto 
Written statement has **t been 

submitted* Hrob*"'~hrfta for Mr*h#K4 
bbatu* SUbMitt that the written 
statement Is almost ready and seeks 

for short adjournments- 	0 

Liat for wrItten statement and 
further or.,ers on 6-1-o9to 

6.1.97 	 Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

statement if considered necessary. 

Send copy of the order to ihe "I 

respondents. 

Meni6er 
nkm 

1* 2'- 97 	 Mr i3eKosharma s  learnw.1 counsel 

for the re.,pandents has got personal 

difficulty. tv  C-Sarma t  'luarned counsel 

appearing tor applicant also needs xcmt__ 

titft to take further sLeps in the caw. 

Accordingly we adjourn the case till 
7.2*97. 

4,_ 
Member 	 Vice—Chairman 

Pa 



O.A.No. 143/96 

10.2.97 	Let this case be listed on 6.3.97 for -hearing. VA 

Meher 	 V i 9C tha i r m a n 
nkm 

4~' UZ) 	
C C, 

6.3.97 
	 Let this case be listed on 20.3.1997 for 

hearing. 

W~,~ 
Member 
	 Vice-Chfirman 

trd 

20.3.97 

rI 4r 

91 I-V 

-. 
f 
 INNIOW 

We have heard Mr B.K.Sharma,learned. 

counsel. appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournment, which Mr G.Sarma.has no 

obje.ction. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 

M eie r- 
	

Vice-Chairman 
I:x 

P9 

31.3.97 

z, 

trd 

At the request of Mr.. B.K.Sharma, 

learned Railway Counsel hearing is adjounred to 

7.4.1997. 

	

List on 7.4.97 for hearing'. 	A 

Me6v'--r- 
	

V 

	
4 



O.A.No. 143/96 

7.4..97 	 Mr S. Sarma, on behalf _~_;> f Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that- Mr B.K. Sharma 

is unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, i 

vehemently opposed the praypr. It is informed 

that there are other counsel also. Mr-B.K. Sharma 

is incharge of the case. Considering all these 

we allow adjournment to 16.4.97. 

	

M kee—r 	 W 	Vice-Chairman 

nkm 

/C) 
1&,4.97 	 Let the case be listed on 28.4.1597 

for hearing. 

9- 

	

Me46r_ 	 Vice-Chairman 

trd 

Z  

0 

V(t~ 72- 

28-4-97 Let.this case be listed for hear 

on 9-6-97 a; 
Any appointment made shall be 

h ear 

3 

subject to - the result of the caseo 

M br— 	 Vice-Cha 

P9 

O-A CQ-" 
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15-7..97 	- k~70 have Aleard NreS* ~K*Sha. Rajlwa~ 'counsel 	
ea: 

after Mr.Sharm 
t Some length- Thtze- .a submits  t 

a ~-he is b t. 

	

. 	7. 	1 unable to  Proceed with - ibe hearing  0 . f 
the case, -c ~As lertaln records: w-111 havo 
to  1:~Q PrOdUced*  ~<WZe" 	

& and be prays for time. 
weeks time allowed 

learned 	 to -12hIch the 
counsel for the applica  

have any obJectJon. 	

nt do  

List on 30-7.9.7 for Ilearing, 

Meng~ler 
vice-Chalrman 

P9 

30.7.97 	 Mr. 	S. Sarma 	on 	behalf . of 	Mr. 
B-K.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 
difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

J~i6er 
Vice-Chal man 

nkm 

	

1'. 8.9 7 	 Mr G. Sarma, learned counsel for the 
applicant i s present.; The learned Railway 

Counsel prays for some time to produce the 

records. 

The case is adjourned till 8.9.97 for 

hearing. On that day all counsel shall remain 

present,-',' or else the case will be heard ex 

parte'. 

Mekmer 	 Vice-Chairman 
nk 

4), 
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O*A* 143/96 

Argument of bo"Ch 'the- COUnSQ1 are 
heard Ond Concludod, OrCAor rcoarvad. 

41,— 	 9~t~ Hanber 

8.1.98 	Connon order delivered in open 

Court and kept in 142/96--- 
Copy of the order shall be kept in 
thiA case. 

kDplication is allowed. No costs. 

Me ber 	 vice-Chairman 

FO 
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3 0 ~'A. 144' 9& 

Shri -  S-Go 	 Applicant 

_VS  
d' Respon,. en 

A  

0 

'A 	4-:K, 	-e PIPI idaht 

q 
0  rse 

46/06 
sl~rl P*; i Di s xpp. 	can 

u -,-o 	I !,s~p,~n eftt-8 

7 6 	 1/96 14 
Shri P *K& arkar. Apj~jicaht . 

V`V i 	ors, 

7. 0~*- 149/96  
S171~c,,j TiKoVas Appl -idant 

.-t~espon ent 
u.o&i &-orso 0" 

Sh -k-?44K%Wa:t Pp
, 	t 

-Vs- 

u 100 	0 0 $,* 	Respon 	n 

9* 	O*Ai, 	15-  

ca 

-vs- 

uoo*l 	orpe 000 	Re,spopdents. 

contcl/— 
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v_ 	esponden+',  to' ,  

1506 

Shri D'OChoudhu ry 

Ora, Re a' s-pon..'ent 

51/96 J 

Shrl S.Y,.Raj 	 Appl i ant 
a 

U e 046 1 & Ora im 

I 	F. 
3. OwA445;5/96 

Shrl B,C,Eoro 	 cant ~ :- 
'Ap 

 
-Vs- 

us,  00 1 & Ors . 0 	 spofidentd, 0 0  .: ,Re 

144, O.;h 193/06 
Shri Rupak'Chakrabo' rty 	 Aptil J cant 

U*Oo;1 	Ora 
' 'fid :R.9'.SPO etts* 

2Y97, 
it W-, S  

rhto A, 1) evi cant 
Appi  i  . 

s 

U0001 & Ora* 	 Res'pobden ts 

By..- Ad voCate M.r.G , Sarma for all the petitioners'o 
Advo MriB,Y,,Sha'rm4 - f or all. ,th ~e respondents,. 

R D 

PotLOSANGLytNEFEL  AD _L%RMTNI.S 	M  EIS  Skj 

bove 15(fl(it.. ~n. l- - Ori-g#iAl ~KPpl J(pat Ions are The a 

sp,664d ~ 'oi' ~by this ComImon - 	 `hvolv,(~ : - the same 

1saue. facts and rounds, 9 
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FMW 	 'issued 
RAW' 	 .24 	The:,Railway Recrultmeni.Board, Guwahati'., 

r the Employment Notice,Nool/95 dated,'26-4-1,995 , f6  the 

sts'-under the ~ N6rth purpose of appointment' in various po 

V_ Original pplications-we ~ East Frontier Railway, in tht 	 a 

ATEGORY No,7 i STE116GRAPHER"S(Encilish) are concerned with C 

r~entloned'ln -the ,  in the,scale of pay,of 4. .1200-2040/ 

the said ,  Ndtjce ,v6­  ve thd ­ , . , Employment Notice* Pursuant to 

-following . results- 

"Date of,written Teit 1 27-9. 
Date of speed Test 	: 04-11-"95 ­ -  forjW'

,  wo- pome) 
--9t'~ (:for `60'w&p.m.) Date of Speed Test 	: 05-~11 

D 	'j viva Voce Test;_08-11 95' ~ :- ate o 
Date of.  panel 
approved: 	 09-11-95 

The selection Board held the viva Voci evtest on 
'he-recruitment of Jr* Stenogripher ~.' ,(tng) 8-11-95- f or 

* 

t 	
Ai 

i ~ ~ 

under Employment Notice Noel/95' Cat' No.? ,Iizi Cale 
as.-  .1200-2040/-:and, has, found 16(UR _10.. 
OBC-2) candidates su it 

. 
able for the said jZst and their 

names are recommended to GM/P/N.FeRailway/14al1gaon 
in ORDER OF MtRIT. 

AGXINST U. R.VACANCY 

SN  Roll No *  Name:of  Candidate 

10 810704 Anjali Devi 

2* 810786 Asii.chakraborty' 
3* ­  810798 Mr1tyunjoy :.949sh 
49. 810018 Debasigh ChoudhUry 
:5 - 8105,89 .  Rupak thakraborty 
6: 810777 Pradip KroSarkar 
70 810761 Nirmali Das 
89 610767 K=Ala Deka' 
90 6;'0794 1 Pabitra Kr,xakati 
10, -  e10759 Satyanarayan Goswami 
- - - - - - - - - - -- - - - - - - - 

AGAINST S..C#VACANCY 

820123 TsKrishna Das 
2 
-- - 

U'0-146 -  
-  - - - - - - - - 

Sanj i 	Kr*Rai oy 
- - - - - - - - - - - - - - - - 

MAI 2~L S.,T.VACANCY 

83'0.077 Bijay Ch.Baro 

-  - 
830108 

- - - - ---  - - - - 	- - - - - 
Binoy Kr * Daimaryo 

- - - - - - - - 

AGAINST O.B'.C. VACANCY 

16 840025 Santosh Kumar 
2* 840052 Pankaj Jyoti Das." 

41 



W. 

.................... -0 ~wp 

.A. P 	
';.U" s -in - their 15~ ..Tvkther,,j ; th 

RI? &I, 

t­  Notiaw ,  ""tWin-respons: -,zw4,-v_hwwr"-pjV" pyrnen 

v lied ;wm 	or.P. 	4C d and 
o  

hem 'V~Tett$ ~,,,-j 	'Appear 72 h,eC,.W.r­XtVqn 

es Spe 'T - 	 ­̀ -1 Wit ~ :f 	IM _dd ~Xltlm "ttly:, .F. 	~ v 	 a 
-h 

-b ,w 	C r- dar-WIPandoi as a ovcs ~~ ,  

d; h6ve no -i"i" z' :  ~ ~ N' t6d ̀~b thi on. xe u 	y­- . ,Awo n ents;, 	v 

41 	anj u 4t as 9 

V ,~ :*  . Mr.es-pondidrVE's 0 ~ Successful candidate was',JMOW. 	M' e. 	 n he 

lated'.40-5-96 .  ]~Ioym and waa . 

SU P -6 	 tne-;7- ~aPpIldarit'W' ~ PrAY-0440 ~~Ath Gerieral. 

Mana" 	 ­411 -440W to --~fs.tue appointment 1 ettert- '. P'~ r R41 1 way"" "M 9 

Co'' e*. eaklleiti There ~--responsee: 	ns equOntly the 
9 .. e- 	pa 	pp - %ca 	- seek a 	 tt 	h 

	

Ot' 	 i~ tions. 	In 
on: ., n - 	esppnd'&iti~ appoint them  (tile 	4its recti 6 -hL to ppi ca 

wa A`V 1­ 1 n upon 
Respohd .qnt'No 0 3,, the ~6h.*. rrml_  Ra 	ay Board,,. Guwahati 

V Al" Ob --'-dat ed 5- 	40' 	lng-`the";"~'~ 
publi. 9 1 96 ­dAht I 

n 

	

the gtound of var 	rregu t1t I e As a.resd -t "11-: 

appl -I 

	

	ded the-.oki I 	Plications 'seekin`.- qants imen g nal ap 9 
ng.-I-o whers'..quashing. and 60ttinj:...'as d 	f~ 'thi6 aforesaid 0 e 

5 9  ' j 046  j 	
Aean e In the n'the, -  

e ishoV;-, catis frw:" ,tb -resbon ents th6 ~~ Originiil 
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4 	The.,.-respondo ts 	 dellatlon of the.. - n 	untify.the cah' ~ 
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-istion.'.-Puriva' t to-%4hich,..the lection ln'li4JE 	 n O t APP1164ht: "hat `4 ~taked-.. "hi ii" -,~for,  
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isement Of in the advert 	 Jrsstenographer 
required qualification was mentioned only 
as Matriculate without indicating anything,' 
about the qualification of diploma in C 

dvertist6ent' shorthand and type-writting. The a 
also did not stipulate production of Diploma 
certificate. hs a result. many of -the candliaies 
did not submit the same although they ware ­.'­ ~ ,, 
qualified both in shorthand and type-writing' 
and had diploma certificate, However #  the-.'­~ 

Railway Recruitment Board s  Guwahatio rejected 
the candidature of many eligible candidates 
on the ground of non-submission of diploma 
certificate, thereby deserving eligible can 
didates were deprived of consideration for,* 
selection* 

Sample test checks revealed mistakes in 
totalling in the written paper and In* compa- -,  
tation of marks which has resulted In empanel-
ment of candidates securing less marks and . . 
exclusion of candidateS'securing more marks* 

(C) 	In the rearib.tment process $  it has been. -  
found that all the three stages of testing *  
the knowledge and quallty'of the candidates 
.have been handled by a single individual ,  
.(Member Secretary, Railway Recruitment Board) 
. Instead of getting the works done by different 
qualified persons as under 

(I) Setting of question paper for writt 
test* 

(ii) Selection of diatation passage *  
(III) Preparation final marksheet inclu-

ding marks for viva-voce test -only 
done by MS/RRB himself without any 
signature from other two members, - , 
This has raised doubts of malpra-
ctice by MS/RRB. 

As per Board's extiant instruction 15% of 
marks for written test and viva-voce together 
is required to be fixed for vIva-voce. But 
in the subject selection, RRB/Guwahati had 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 hLarks), The marks of shorthand test(300) 
was therefore Irregularly included In compu-
ting the marks for viva-voce test* This has 
allowed the selection authority undue flexi-
bility In the final allocation of marks of 
a candidate though he might.have s.ecured less 
marks In written test. 

In a number of cases It has been noted 
that marks once allott6d In the shorthand 
transcription sheets have been over-written/ 
defaced and new marks allotted #  obtensibly 
to favour the dandidates of evaluator's 
choice. 

(d) 	It hasbeen noted in some cases. that though 
the shorthand dictation scripts do not 'con-
tain certain materials of dictated passage, 
the type transcription sheets* contain the ' 
material of the dictated passage and in a )Mk 
better way. This indicates adoption of mal-
practice in conducting the shorthand test* 
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n . 	 t f 	hbi 	.'"RU e- rrxng-,~ 6: ,  pport 	t...adtidn 	 t 
Z1. 

6goty cas:e. ,4
.o

~ :- ; ,-P r 	 v Lt Sqpply and co-operativ, e* ~-06ciie 	d 
001, 

n or-, 	(1-995) 3 G~L R, 327 1 n whic h I t has be en''. - .:',h " 6-14' 

:f tf.foc t  that.evety State. 4c t ion must be 	-illt 	i~~ e--  d 'n 

'jasons and administrative,  action mu*s t not -ohly ~---b4~~ 
~ 1,1 4WX 
reason ab le but free f rom bias and malafide j  Mr sa - rMt,.subffil ttO~d'... 

that. t he respondents had on the contrary acted o the; rk. 	I n 

re'spec t of the cancellation of the select panel .''The' 	-P.rd'ssed Ou" 
ground.. for.  Investigation was bi6c au se of some a 11 e'g e 	j ia-' 41 	-a c 

J: :;6% 

tices but In the end the panel wa 	 4 dic - as cancelled On a c on 

tory,gtound of irregularities. According to him.-In thei 
3, f Act! ot all these 	there is no escape f rorft the conoiu: sbn 

at the respond th 	 ent 
I 
 s had wi ~ ~' ill bias and Malaflde' aigaijist. ~the 

app licants, arbitra rily ca c ;  n ~-jlled the panel. Ftirther s,' the 

respondents without givin'g a ~n 
0 
 pportunity of being heard to 

the applicants before su h c a" ce ll c 	n 	ation had arbitkArilyr::.., ~ 

cancelled the panel . . According. to him, such action 'is -nd-  t 

sustAin,bLble -in I a~i and in ths reg 	..The p a. "l Odd "k6liade ,  

the *c 	 -i **'A" -, kh -ase ~o- f Pradip Ktim. r D~s and d a 	 d t:h rs' repok e 	 XGU 

GLR 459-iwhich - vas upheld In - th 	order dated 8;.~ 5.1986 !rjj , ' 

SLP (CiVil) No .6 6' 	1986 b' y the Hon'ble Supreme' . C64ft. ,  kj~ 

Sarma further referred to the order dated' 14.6. 1 996 - ioi -  iti" 
Tr 	in 0 &A's No -'9 of 1993 in which after referti' rig 
the A`kore'sai d*'' -P,' -K' -,'Da, s & othe' ris case and: als P to-D-V Ramaha 
'and 6thers, 	 StR 5 	the action of th 6'. 1 espOn ents ..  
to 	 - Ihtment of su withhold 	a!* 	 11 

'1)  1 
	- 	1. iul . PPO 	 candida es - Vith6ut- 

ng ,  them"
.. 
 op 

. 
por u ity 	f belh:g heard 	as s t asidei - 



~ 1. 	 W. 

e, L 	Of JUnior, !"Llt enographer (Enq1ith.) m6ntioned 
Vle.Av ~ 	 s 	-e 	J n 	I ~ - su 	a nabl 	 n' aw 	it h 	 own. ot hebh' 	 the 

s tha t the alleged ma pr act ic 	r 	rregu- ar~ e S: o 

6ftOd tO`-above weke cdriLiiitted or' att ibut6d' r 	.6 	it-trwibu ~ 

le'to an 	 -. t 	
It:A  of -the present applican.s* on. 	othe `:haM .  e 	r 

t is . -seein f r In thei of 	r su* 	 e 	n ents., 'bmission that -.it  I 	-t-h 	4;;~ Spy  

corarn pitted the. mselve's Who had 	 ma pr ac.. -Ces - or; le god" 	t 
th6- 

arl irreg'ul 	ties.,The 	 had t 6'. app'. 	P,an ts have. 	 il6r boj~ 

anegeG. acts of om ,  ss! on 	or.. cqWni." 	t e . respori; on jo  
-.0 

nts., , Accor Ing to de 	 di 	the' respon en s 	ey, 	a 	1-h-thb 'f 	ts t 	 ac 

afid the circum stances ~ case.. can 	e of' 	the.,': 	C e. 	- 	- 	~ "' 	A 	I '' e.-se ect 

U 	c pa,ne 1 in larger p ! bli - :inte :r­ e­st and- In -order to bring public 

c6nf idehce 	ady~inis'tr6ti,on; ,  of the'. North Mast' Fr6n t4 e 

-a 	lwa y 	T 'e'sL:, 	are* indeed 	lof ty , .i­dea1-*s,6 -:Bu t . , ,,we 	t 	in these. .are 

Oi-As' -­16dnce­r*n6d'Wi-th the' que stibh 'Whether- 

tOWArid:'& "theSe 'goa:fs t h e,  re s~poride ts- ~ - 	Ot ~~ ,tr' n 	had -.n 	"l 	-under. d, 

6i "t  he 0 	~~ `rights of the applicants. 	-rd - - 1. 	 -o The. 	s ­no ~ d 	-§p.u,te 	f 

t-h 	f 	
ji  

e. 'ac 	-th t: tlh6 	e le, c ne 	 e 1 led. b 'was.canc 	y ~,the respon-. 
en t' 	4!'thoVt* af fordin g  !!~Lhy oppottunity ~ of:.be -ln 	-to. g. heard' 

t. e -- applic an tS bes f ore. the cancella tion was: made.:  In:..the,.- 
"c-M§6`6f':'7 Prid1p a 	uMar -Das. and others 	(su-pra) 357. out.6f the. - - 

candida e s wh c had -been. empahelled were 

screened out. by %the No."th Last Frcntili~r Railway on the 

ground that some ,  Malpractices were allegedly co mmitted by. 
06m 	f e 0. 	them 	No. opportunity. of being.heard wa 	giv n. to s 	e 

kil l  by, the-. respondents before such action W . as taken., The 
-Hon 1,bl~ S~iprem e 	ourt hadheld 

wa s nec Ssa?y ac cording to the rules 
of f airpla .  : , and:.natural justice that ~ .: ~ :- 
these candii- ates who were included in 
th e '6i'igin' 11'. select -pan 11 -0 	candi' 

- publ ' " dat 	i shed by the Commi ssi n had es .  0.. ac qUi.red, a Jc ht -t get p 
.therefore they were.entitled-to be 
heard before any pi4~ judicial action was 

contd/_ 

MR1. 
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"taken. The judgment , of th e Hioh.-Court 
-s 	th~ 	impugned ~ -ing 	 .,'the -qua h 	 brd6 ,̀r .:oh: N ll 

t ground -that i'D *as vitfated f or:*non- T . 
ance V th c 

. 
omp 11 	 e ru—,  ] ~'th 	es.:df ~.. na -~bir'al 

Ce 4~4 hatkdily be : a ' 	a.. Ulm_ 
;elf. 

~Thq 	d-,l q, 	 ed, to 	 4hAl 

acqLi,,,  rL 	two rights, namely #  the j~l 4'h 	em ge 

nd 	I ht 	 b g 	 -ro', u Q f: 	ping heard 	 Vm6w~-p V 
TO:  

is ~ ta~keni. The , learned ft 	A. 	MW.A, 

E 4r, : ,any o 	e 	e th i cas 	aw to "bontra'did 	pos 

1Th 	pre en t 	an 	 h­- a 	c 	e ar 	su' 	b1s s f u-1 	"did"i tr cc 	n 	a. 

Ted' 	or appol t 	 ey-- e~eri ".eMP4hel 	 n ment to the posts~'@ : . "Th 

1, 
 t 	e atores'~Lid' rights. Thii A,' ores, 	x A  "i  

0 	 Sd 	 "t WA s rehd#i~~ ,  f -the!i 	oft--bli 	preme 	ourj 	 aga :ns,. 
q 

y 	 w ver 	lbaMv, 	Acill-  ay 'yet the :authorities 	hid,, 

hid, 	 ignore 	e 	aw laid down thd)c e .'h*: W to.: 	 V 'e" 	n o - 
A n  t 0-  'ho' id 1~~at w~ en tho~ responi d6fts fi~A* 	die r,~ed 

h Le S 	edt' - Pa el without a f foi rdf 	it 	t:V'of - 	in t 	 n 	 ng an op 	tuni PO 	 9 A  

:h~6` id' t' 	thi 'd applicants before tfie.. can ~c%,41i -atioh 1faaf.,44cidg,  

they h 	 7 Ot 	'the ri* h 	'the !  g t8. o 	applidantd* ~5,,t 

a 8 	mr* ~B ­ K*Sh 'rma had submitted that the fa 	e 

ed and tm applicants .  were selectL 	Ta 	oes,  no e'. 

Railway - authorities to appoint the. appl icants, ~to 

In fact, according to him :  it was clearly 9t' 	 e 

Employment Notice Itself tl~at' 	he selection of the ca" t 	 idates 

iiway Recrui'm by*the Ra 	 t ent Board 'does not -  ib fer any~.-.'-wii1ght c n i t 

on 	e candi ates.. c>n the 'ther hand, AqqqrdiT14,tO 14W 
Railway authorities have the ri ht to ttfuoe.appointr~6nt 9 

Further he , had refer red to para 1 .13 of the Indian Ratiway. - 

ishmi ent ~ 	ahual' VOluin 	I I-A"ised' e 	ev 	tion 1069). 	'7n 
0 `hki ai  ~ c'ontenti:on theit se'lected candidate's-ca -  - be; 

use 	appo ri. 	nta.. We are aware that there Are 10i 1-`irA 
in th! s~ regard. The para 113.afore ai'd k6ads th s 

caw 

E  

. . . . 	. . . 	. . 	
. 
. . . . . 
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e . 
an Dd 't,  b 	a 1011' Of -a; a e Y k BO rd or a 

t ay 6&1, 	-a s T On -1s owevpr, no guar an ee ,~~o e ~Pp 0 0 	e* -rak- -way - 
b 	 Yi. 	i"n the 

hich J-1 

	

jec. 	S 	 n 
prescrib d e ..... ..... ..... 	 dical 	e 	n on and tb h'l* 

su-i tab 1E 	 A' -othex*148e. belng ~ 	 f or.l...'s'd rvic e.J,,uh er Obvernment.. F.  

t U kal. of t his ru I e/par a 's h o ws', that th ere Must. exist a 
A0  or de'ficiency on the part of a selected q andid ate in ~ 

ord to de 	-an appointment, 	 und 
4.. 	 ny him. 
7' 	 .-A post 	er the -M  

f or ov 	 which he wa se lec-tgd. his, . Pa. .;~ticular case~ 

h`04ever th 	licants were d 	p J. tm e app ....enie.d, ap -,- ~~f P r.no ~ 

'It of 	eirs. au. th 	~ They had 	 ~V 	-to the r*i hemse sub e 

	

I.: 	. ~t . 	, ., 	 , gours ted 
Al g 

the examinat ion. and tests conducte 4, . ~)y tbe :resj?pndents 
M.

, 
t the be is t the y.  c ou Id, vi th the: sol pc,tatibn 

:A. 
~dome out successful - Within the s tand 4rds;.set,b the y 

respoildentS. No.blame 	 apportioned. to as been- them,. They* 
had,. Pot. also been allotved to re 4c h the, s taje...;.,p_.tipu Iated. 

A  the 	 ~ ntionedl 	 r t 
n". 	para/ru 	ine abovp,..,Jp or. d ertain 

W  h het er ~ they. are suitable fo r ~ appQ n"e
~;I~, to. 

MaY a so be mentioned here that the i.earned Railway 

counsel had sou 	me to produce cert6in records to a 'ab I` gh.t ti n 	e~ 
.0  

Min t make submission. e was allowed time. But though - he 
had prod - - d some uce administrative reccrd ~ before us he' w. s 

unAbIe. to produce an rn svier script for the written test 

:as. ,well a th is 	e speed t~ es t incl uding the passages. for the 
SpPIE.~d ests. The:contentio s of the  

	

n 	res.p . ndents against the. 
applIcan a' w th 'regard tI ,'o the answer ;scriptis or,mar-kin 9 
t~preon ore 'are .  theref 	n6t. substantiated before us* 

9~ We are in a. society. which u ~~Q~lds the - su T 	 premac y: of.. 
the rule of law. Th erefOrev-o.an. administriiat ive. action which 

t 	

a 

0 
xami ati 

s, done Wi thou t observing"d ue.prQc.ess..of la,~v or the re'levant ~ 

la%~ or ,  rules ,  p 	 a rescribed i s able to. be quashed in, the 
ll§ht of our.discussion and findings b a ove w4 ia" re of the 

arbitrarily an  d. le gal ly, 

P. 



g  
..... 	 ..... 

-anel. 71 ere C ain..., 	 se lect. p 	 action- Of the 
reap p 	n cancelling the panel i 	su 	bl 

	

a n 	staina d in 
aw" q: ently, the order- No -.RRB 	/90 dated 5-9 

	

: 	6 

	

/(3/41 	 ig' 

e -r*-*­ ,-X -,;,v jj) i ssu ;d by the res Ond'ent Uo.3 and the' P 
-Ye  ."­ . ;~, 7 

letters 

	

. 4 — 	"R'. . 	 o-.96/E(RRB)/
`
2~/""`I 	 8 

	

% 	 -i1996 
Ra" 

.... and B 	5/13 d :)/2 21 -a.i996* ~mehti6n4~id. thqe6in' 

hey re 

	

i. to :  t16 category No.7, 	enogr­ " ~~ hi - ap er (En i sh 
loyment Notjit 'No 	 11able 

of -1/95 dated r 
0 t 	asi le and quashed. Accordingly. the a. Y tl,~ , hdreby, 

d~ 	shed. Fu Se a­  e,  an :.Clua 	rther. we 	'the'' ,  re-sp, . o ts,' ~ 

to. the Proc ess of recruitment to the 	'Of 
Sto'. r English) afcres id in accordance viilt-'h-  "I 	d a aw an ~V 

w n three months from the date of t 	j- heir. ipt 
0  ~­h f . t,  U a-  ~brder 

1 'Jai the-above Oxi ginal Applications 	 d 0 2. 	 are 	we 
in 	 Ind c ted - ~AbOve No ordet..a S to costs 

77, 

j 	 Sd/- ~ VI CE CHA Pq 19MAN 
Sd/. M EM OCR WhN 

cl 



IN THE, ENTRAL"'ADpi 	 TRIBUNAL . ........ ............. . .. -.,, 

IT 

M 

40 

GUVIAHATI BEN-CH 

Consolidated application as per order dated 18.2.97 in 

of 

O.A.No.143/96 

Miss Nirmali Das 	Applicant 
Versus 

Ors. 	Respondents Union of India & 

Axi Application under section 19 of the Ad mini strative 
Tribuna, l l s-  Act l  1985 

I  N  D E  X 

Sl.No4 	Descriptim-of enclosures 	 e No. 
—

Ea&_ 

1. Application 1  to 9 
2., Verification 10 
3. -  Annexure A.I t~ 

 Annexure A.I.1 
 Annexure A.II 
 Annexure A.III 
 Annexure A,IV 
 Annexure A.V 
 Armexure A.VI 

 Annexure A.VII 
 Annexure A,VIII 
 Annexure A.IX 

For use in the Tribunal Is of ft ce: 

D~3,te of filing 

Registration No. 

Zignature 

Registrar. 

N !,97-7n a.L' 
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PARTICULARS OF THE APPLINANT 

Miss- Nirmali Das 
D/o Shri Banamali Das 
Qr No.70-A l  West Maligaon, 
Guwaha~ti - 11. 

	

2, 	PARTICULARS OF THE  1ESPOPfDENTS 

Union of India represented by 
the Secretary to the Govt. of India )  
Ministry of Railways 7  
New Delhi. 

The General Manager(P) 
N.F.Railway, Ma-ligaon, 
Guwahati-11. 

Chairman 
Railway Aecruitment Board, 
Guwahati-I. 

Member Secretary 2  
Railway Recruitment Board, 
Guivahati-1. 

	

3. 	PARTICULARS OF THE ORDERS 'AGAINST VMICH THIS 
APPLICATION IS  MADE 

This application is made for implementation 

of -recommendation of the selected candidates for appoint-

ment as  stenographer(Inglish) at , the scale of pay 

Rs.1200-2040 vide Employment Notice No.1/95 Category 7 

(Annexure A-III). 

Restraining the respondents from completing 

the process of employment notice No.1/96 Category 1 

(Annexure A_IX) 

Notification dated 05.9.96 under No.PM/ 

G/41/90 issued by Shri B.Kalita,Chairman, Railway Recruit-

ment Board,Guwahati cancelling the recruitment panels 

of stenographer (English) in scale Rs.1200-2040 under 

category No.7 of Employment Notice No.1/95 dated 26.4.95 
andoeoese 



"It% 
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and Craft Teacher(Bengali Medium) in scale Rs.1400-2600 

under .  category No.6 of Employment Yqtice No.3/914 dated 

19 ~,12,94 (Annexure R.I of , the written statement). 

4, 	JURISDICTION 

The applicant declaxe that the subject 

matter against whichShe want4redre ssal is within the 

jurisdiction of the Tribunal., 

5. 	LIMITATION 

The applicant further Peclare that the 

application is within the limitation prescribed under 

Section 21 of the - Administrative. Tribunal Act, 1985. 

6* 	FACTS  OF THE  CASE 

6.1 	That the applicant is a citizen of India and 

as suchShe is entitled to all'the rights and privileges 

guaranteed under the Constitution of India. 

6.2 	That the appliceAt has passed the Matriculation 

Examination in the year 1988 and B.A. in the year 1993 

and also obtained diploma in typing and stenography. The 

testimo'nia)-s are enclosed in this application and marked 

as Annexure  A-1,  A-I.1 and A-II.  Hindi typing certificate 

also enclosed herewith. 

6.3 	That the respondent Fo.4 made an advertisement 

for testing candid-L~,tes for stenogre-pher in the scale of 

pay b.1200-2040 through Aunexure A-III and it was clearly 

written in the advertisement No.1/95 under clause 12 

of the general instructions that the post ~if stenographer 

may be increased or decreased. 
Contd.., 

Is 



6. .4. 	 Fhat the applicant in response to the 

advertisement made by the Respon.den~s on 26'o4o95(as 

appeared in t he Assam Tribune) had applied f or the post.  

of stenographer. The. ~aid advertisement run6 as Employment 

Notice No.1/95 Category No o7. 

A copy of the said advertisement is 

annexed herewith and marked as Annexurel-i-III. 

6.5 	 That the appli cant - 'Made application for 

appointment as S tenog3%pher at the scale of pay 1200-2040 

giving all particulars such as academic qualification ~ ,  

age proof certificate, Diploma certificate in typing and 

stenography etc. 

6.6 	 That the respondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above called for written test fixing 

the date as 27-8.95. 

A copy of the call. letter is .  anmexed here-

-with and the same is marked as Ap-nexure A-'r J.V.- 

.

6. ? 	 That as per th6 call -letter the applicant 

appeared in the writt- en test o  did exc ellent in the exami-

nation and she became., succe ssf ul in the t6st .  and accordingly 

thereafter , the applicant was called for speed test -both 

in typing and stenography and this was held on -4/5.a:L.95. 

'A copy of the same call. letter is annexed 

herewith and marked as Annexure A_V. 

6.8 	 That in the speed test the humble applicant 

did excellent and accordingly sh6was declared successful 

and ..... 
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and thereafter the applicant was called for a viva-voce 

test and in this test -held on 8,oll.,95. she also became 

successful and was selected .  by the respondent No.3 and 

thereafter recommended the name of the applicant to Respon-

dent No.2 for appointment. In view.  of increase of the 

vacancy, the respondent rightly and validly re-commended 

the name of the applicant alongwith 15 others f or- appoint-

ment. 

A copy of the said recommendation containing 

the name of the qpplicjnt alongwith others 

are annexed herewith and same is marked as 
t_1 	Annexure A-VI. 

	

6.9 	 That the written test, speed test and 

Viva-voce test are conducted by the Railway Recruitment 

Board headed by the Chairman )  which is an autonombus body 

like any other Railway Recruitment Board in the country. 

Noreover, one responsible officer was deputed to the Selec-

tion Board on behalf'of the Respondent No.i and 2, 

	

~6.10 	 That the applicant begs , to state that as 

per advertisement dated 26,4.95, once the ca ndidate is 

selected -after going through all the stages/tests viz 

written test, speed test and viva-voce test and when the 

name of the applicant ~ was recommended for appointment as 

stenographer, the. respondent No.2 is duty. bound to appoint 

the applicant in the eAsting-vacancy of the stenographer. 

	

6.11 	 That the, applica!nt be.g to'state that though 

f inal -list of 16-  candidates including the name of the 

applicant i.e. Annexure A-VI was recommended on 9.11.95 to 

Respondent No.2.. 
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Respondent No;2 tor appointment,. the Respondent No.;2 

did take no action on it and the ap ~licant was at a 

loss of having not received the appointmeent letter. 

6.12 	 That the applicant made representation 

- 'to the Respondent No.2 dated 10.6.96 requesting him to 

made appointment of the applicant.. 

A copy of the representation is annexed 

herewith and-marked as Annexure A-VII. 

6.13 	 That the applicant made another represen- 

tati6n to the General hangger i.e. Respondent No.2 by 

regd. post and there-after the applicant made a prayer for 

early appointment to the Hon'ble Minister for Railways, 

Govt, of India New Delhi on 28.6.96 requesting him to 

kindly look into the I  matter a~nd also appoint her in -the 

post of stenographer as she is in great hardship in 

looking after her family. In the said representation, a 

copy of result published in local news paper was attached.. 

But no reply has be'en - received till today from the Hon'ble 

Minister in this Vegarde 

6.14 	 That the applicant made another represen- 

tation. to the Chief General Manager i.e. Respondent No.2 

requesting him to appoint her in the post of stenographer 

as she is facing great hardship. This letter -dated 8.3.96 

was 
. sent by registered post. The letter was received duly 

by the Respondent No.2 but no action has been taken on 

this. 	
A copy of the representation dated 8.3.96 

alon gwith. . . 

/V iyz_7y~_",  z)  
11~1 
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alongwith acknowledgement receipt annexed 

herewith and marked as Annexure A-VIII. 

6.15 	 That while the applicant was anxiously 

wait in g f or the appointment letter she was surprise8 to 

see the advertisement No.tice No.1/96 dated ~0.5.96 where 

the respondents wanted to test d candidates'. This adver-

tise ment-appeared in local news papers'including notice 

board and runs as category No.l. Having seen the advertisement 

the anxiety of the applicant v~as multiplied and again she 

approached the respondents and no response at all was there 

from-the respondents. The applicant believes that some 

foul - play , may take place in view of the advertisement 

No.1/96 Category No.1 dated 20.5.96. 

..A copy of the advertisement notice NO.1/96 

is annexed herewith 8pd marked as 

,Annexure A.JX. 

In this connection t  the applicant beg to state that 

alongwith her there are 15'other candidates also duly 

recommended for , appointment to the post of stenographer 

and while none of the-recommended candidates is appointed g  

publication of another advertisem nt is creating suspicion. 

In this connection, the applicaxit i's -Q further beg to 

stiate that there Alas another Employment Notice No.,29/95 

Category No.1 where 21 candidates were recommended for 

appointment of office clerk in the scale of pay Rs.950-2040 

and all bJft them were appointed though they were appeared 

in the tests subsequent to the appliceAt, 

6.16 	 That the applicL~ntbeg to state that the 

selection of the applicant is valid only upto one year as 

per existing rule of the respondents. 	
Contd... 
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6.'17 	 The applicant beg 'to state that. the 

respondents by the notific-ation dated 05.9.96 under ref 
A 

No.RRB/G/41/90 Mssued by Shrl B - Kalita l  Chairman Railway 

Recruitment Board,Gu -wiahati has cancelled,the recruitment 

'panels of.stenographer(English) 'in scale Rs.1200-2640 

under ~ category No* - 7,  of Employment Notice No.1/95 dated 

26.4.95 and Craft Teacher(Bengali M ~dium)In scale of 

b.1400&.2600 under Category No,6 of Emp loypent Notice 

NO.3/94 dated 19.12 ,,94.- 1  action- of which has resulted 

Amis-carriage of justice and multiplicaiion of ~ illegalities. 

7. 	G  R  0 U N..D;  3 

?-.I 	 For that in , view of the selection as per 

Annexure A-VI I  the applicant was s ,ure th at she would be .  

appointed s-oon under the respondents and'as ,such the did 

not make any attempt for appointment in any other depart-

ment. 

7.2 	 For that injustice will be done to her 

if immediAte appointment is-not issued.-Moreover l alongwith 

theapplicant 7  the whole family will suffer very adversely. 

7.3 	 For that the father of the applicant who 

has got a very good and recordablre service -- has already been 

'retired from the service of railways and there i,s no 

earning member to look after the family*.. 

7.4 	 Forthat the advertisement No.:L 96 as 

referred in Annexure, A-IX is ill- conceived , confusing, 

conflicting, contradictory, inher0oneous and acting 

upon it will be illbgal and.uncalled-for and the applicant. 

firmly believes that this Hon'ble Tribunal will direct 

the.. . * 

NI' 	-)~aA 
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th~e 'Respondent No.2 to implement the recommendation 

of Respondent N6.3 ~ and 4(Annexure A-VI) a 
I 
 nd in the event 

of iion.-46suij~g such direction, the applicant will be 

deprive ~ -of 
- 
the'right of app 

I 
 ointment conferred upon her 

after the selection. 

For that the cancellation of recruitment 

P~ne;ls -is' illegal,, arbitrary de -spotic void and not 

maintainable, in. the. eye' of law -,' 

86 	 RELIEFS  SOUGHT  FOR 

In v iew of the facts and circumstances 

of the case the applicant , prays for the following reliefs:- 

That the applicant may'be appointed with 

immediate effect with a direction to'give - the seniority 

from the' date of recommendation,for appointment i,e,, 

dated 9.11.95. 

That the respondents may be dixected not 

to implehent the advertisement No,.1/96(Ahnexure A_IX) 

ti:ll the-  applicant is appointed. -  

ii -a 	 To set 'aside and .  quash the cancellation 

of -recruitment panels issued by the Chairman,Railway 

Recruitment Board j Guw~,,hati under reference No.RRB/G/41/90 

dated 05.9.96(Annexure R.1 of the written stateffent). 

Any other relief/reliefs as this Hon'ble 

ribunal cmsiders fir and proper. 
Contd ... 

N ih_7na U 1AA. 
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INTERIM RE LIEF PRAYED FOR 

T~at during pendency. of the disposal 

of the application )  direction.may be issued to the 

Respondents to appotnt the applicant with immediate effect. 

That the respondents may be directed not, 

to appoint stenographer against advertisement No.1/96 till 

the applicant is appointed. 

106 	VHETHFR ANY OTHER APPLICA-TION/FETITION FILED 
EE  FORE  ANY  OTHER COURTZTRIBUNAL 

The applicant beg to state that the has 

not filed any other case application before any Court/ 

Tribunal. 

1EMIDIES  EXHAUSTED 

The applicant beg to state that she has 

exhausted all the remedies and there is no other alternative 

but to approach-  this Hon'ble Tribunal for justice. 

PARTICULARS  Or- THE POSTAL  ORDERS 

Postal Order No. 

Date 

Issued by 

Payable at 

An,Index with particul ars of aa enclosures 

is enclosed. 

PARTICULARS OF DOCUMENTS 

As per Index. 

Verification 

N 
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V  E  R I F  i C A  T 1  0  N 

I, Miss Nirmali Das, daughter'of 

Shri Ban6mali Das )  age d about 24 years, by caste .  

Sudra l  by :~e;igion Hindu, resident of Rly Qr.No.70-A, 

West*Maligaon, Guwahati 11 do hereby solemnly 

affirm and verify that the statements made*in . paragraph 

I to 6 and 8 to 14 of the 0. A. are true to my knowledge 

and those made in paragraph ,  7 ,  of the O.A. are true to 

my legal advice and, I have not suppressed any material 

facts. 

AYD. I'sign this Wrif icetion on this 2  day 

of F4.4~ , 11997 at Guwahati. 

I> 



. - 	 . 	 . 	 , 

_~'T 

Book- No. US  S1. Nn. 	4193 
Office of' tile 

ligk Sellool, Maliga.on. 

41 

9 raoVIS1  ONAW 

IL'S. L. C. Exawinatioll Passed Cer'  tilfic.-Ite 

N t,,,t 

"Onj 
J~u filer of­ ~$rl/cafc 0 Z~  011,vairlat 	 AcrA  9 

was a ,_sludeniof filis cfoof,- 94 kr 	 44 	!-5c(f (fie Pfic Ra5 pa rictlian/ p IT,  f 
(Ri5l"' fiool unde 'r c 	cT T% o 	 i t, 5c 	 0 	 'pi V. Cos 
(Eard' 	e s  n'id examinalion [4,-, 1 /1'er dule of 6idfi is 

4  
qO  16 Gc5( of mg Cynowle4ge ind infornialion frr~Jte Gears a gco cf 

mora '~,-Jictracfq%% 

WL5 life Ulcce5 frt 

A '.I 	 ce 
Headmaster, 

j4 4 Y, 	RAILWAt t1d&Mx%&1OOL 1 '' Dat~d'., 

, 

k 	
W46 1 

4~ 

El 



Three-Yea rbegree Examination 1995.  
For Graduates under (10+2%+-3 Pattern) 

Alajor Courge 

PROVISIONAL CERTIFICATE 

*Zli4 i4 to cartiry that ........ 	
. . ................... .... ................................ 

cno . ........... .. ..... 0Z .. 6_6_69 .............. ................................ 

U-0 	 ell-
)  ........ 

.... , - -'a.z: J~ ............. 

9 -examisitAtiom ~Zofl cno. 	N-9011Y,'~cluah;ied jor' the '~Dcvrce' ol ~_Sachclor. of' 

c-4rt6 (T.c4j with a CMajor Cc"*rje in. .... 	 UW 	1;~ 	 verait If  .6 	q1.1i 
ift the year 19 93 	and wai vraded ist Simple T404. 

Gopinath Birdoloi Nagar 
1 	 00099 

G.-~h3. .._-781014 (,.Assam) 	
REGIS TRAR 

jqSj  

B.A./jT.D.0 )/S-93/1-500,124.9-93 	 Cww*Aw 

1S.F. Juy. PA11168= - 

4 

8 



owl 

k 

r 
TUM 

Npi 	 C" N 
z- 

VICt 41 AMER ot 	C 
S, 	 Di 

9v 
Estd.-1985 

M&Hpon, -Gawnhati-781 Oil 

Dist—Kalnrup­~ Assam 

DIPLOMA 

'This is to certify that 6+,FSrjmsti ... 	 .................. ................................ .................. .. 
. 	

.... ........ 	 .. 	.. 	
- 	I son/daughterlw4e of Sri ......... PaP.amalk....;)az ..................................................... .......... was a student 

of this institute. 

+*'She has duty passed the final ex&rnination in this subject here under noted. 

Typewriting - 	 Shorthand 

V) 	English speed per minute ....... 4 .0 .. W1 .P*.M1  ........ 	 i ) English speed Per 
( in words 	 ,;er rainute. 	 minute ........ 	 ............... 

ii 	Assamese speed Per minute 	Ril 	 in words ) Eigh  . t  . y  .. wo  . rds p . e . r -i . nu~ e. 

( in words ) ......... !41  ............. .......... 	 il ) Assamesi speed pet 
iii 	Hindi speed Per minute ...... 	 .......... 	 minute ... N11 ........ 

in word-- 	N;L1 	 ( in words ) ...... 
N.11 

.............. 

consie,-:~. bim/her 4ualified to under take ike 8~ties of sterAvraphtwPist. 

Dated Guwahat*- -', I 	 r 
The.. 2r~tb. 	... 1991. Akl(ip 	 b 	 NJ 

plinciP 

M 
M x ~,roL . 

0 

4 

- — 	~ – 	-"I 



5.1 

5.1 

o f 1-: ( 111calion of NCERT (iii) Compt , W[We to teach 
A:!'.3111"" Mvdiuni. AGE ! 20 to 40 years. 

N(). 5 : ASS-17. TEACHER 	;[?Al)l-' .:-I 
4I (C01NI,'%II-:R('j-: willi SPECIAL PAPER BANKANG) in scale 

RAILWAY REICH1 1 ITMEINT BOARD 

GLRVAIIA,rj 

p A s GU_ &4ATI 	Station, Road, Guwabati -78 1001 

Dat e: 26 4 95 
NO. 1,'95 
DATE OF PUB11CATION: 03,'.-̀ 1- P15 
CLOSING DATE : 9 ,ir, (15 

IApplications are invitvd in prescribed 
, 
fipp!ication form 

olitainablo -  front the important ItailwaY Slations-  or in a 
proforina Vilt-lom,-d herewith (tol)(I o('MIyt%'()Vd)in astandard 
NiZV IlliCk I)al)(T, 01113' IIIW side) for the following temporary 
posis likely it ,  I)v perinaiwnt oil III(.- Northeast. Frontier 

Railway. Applications ( ~nmplcte in all respects along with 
r(:qu i rvd c n closu rvs sl it) it Id be sen ( to I lit,  Assist in t Svc rela 

office on or before 17.30 lirs. of 9.'G!'95. Tbe applications can 
also he dropped in the "Application Box" kept in the RRB 
Office before 17.30 firs fir 	 NOTICE NO. 
AND CATEGORY- NQ_AGAINST. 	THE -CANDIDATE 
.~Jii),Ll ES Mfj`§TCLFAI?!,Y BE'IMIT7EN ONTHE TOP OFTHE 
COVER  ENVEOPES POSITIVELY. 

___ 

DEPARTMENT: MANAGINGT'BRANCH: 
CATEGORY NO. I : ASSTT. TEACHER GRADE -1 

(BOTANY) in scale Its 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but likely to he made 
permaro-nt. No. OF POST : I (UR). QUALIFICATION : find 
class Nlaster*.,; Degree in' Botany. (ii) Oriiversity Degree/ 
Diplomain Education,/ Teaching or Integrated two years post 

graduate course (if Regirindl Colleges of Education or NCERT. 
(iiij Competence to teach through Englisfi and Bengali 
Mediuni. ACE: 20 to 40 years. 

Its I GIO 2900, 	Io ,  Ass:1ow!.o nwdimn Poilway Ifigher 
; , .cood:o . 

 i , 	Tvillpolary but likely to i1w made 
W. NO OF PINT : I (SC). QUALIFICATION :(i)IInd 

'(" I *:""';,:;,:''N, I":Islt-, "!~ Pvg1'vV it,  Commetce with special I ~aper 
hankiog. (ii) II11ivvrsiLy Degi - cf, li Diploma in Educadon/ 
TOM- 11ing or I lik-grated two years J'o!;l Graduate course of 
Rvgional Goll(-geN of Education ofNGERT. (iii) Competence to 
teach through Assainese Medium. AGE' :20 to 40 years. * , 

CATEGORY NO. (1): DEMONSTRA'roR (PURESCIENCE) in 
scale Its. 1 ,100-2600/ rol .  English/lIengali Modium Railway 
Sulwol-Tviollorary but likc!y to he Riade permanent. NO OF 
POST : 9  '1 -N?, I -SO)i QUALIFICATION : (I) find Class 
Bachelors I)Cgrve with Pliysics, Chemistry and one subject out 
of Ilotany,"Zoology. 45"(. marks can lie considered equivalenL 
it) 111"I Chiss where there is no demarcation Of class in 
11:101clot's Degree. (ii) University Degree/ Diploma in 
'Edi- ,111ion/ Teaching or 4 veiirs integrated Degree course in 
rcgiowd coneges or i.,tiucation ofNCERT. (iii) Competence to 
((:ach I hf:ough English and Bengali Medium. AGE : 20 to 40 
years. 

IORYNO. 7:,nENO 
lzs. ~ I lm, 0-2~)404. NO OF POST: 10 (UR-5, SC-2, sT.2, OBC4). 
(~UAIAFICATION: 40W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Ifindi Stenography is an addibonal Qualification and will be 
given preference. AGE: 18 to 3.0 years. 
DEPARTMENT: MEDICAL: 
. 	CA'11,0011Y NO. 8:STA.FFNURSE in scale Rs. 1400-2600/-. 
NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION: The.. 
candidates must have passed Matriculation or its equivalent 
ex a mination and possess a certificate as Registered Nurse and 
Midwife having passed the three years course in General" 
Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
se ., lecLion, their names must be borne in the Indian State 
Medical Register. They jfiust be able to speak in English, Hindi, 
Assamese or Benga!i. AGE : Between 20 to 35 years with 5 
)-cars relaxation For SC/S*I-candidates. Both Male/ Female 

can apply. 
N-13 

1~ C Cn. e.m" R,- * i. A.~ I ,  or:t­  z 	-*Zz f 
' 	' -;

~: 11 ... 	 ?r aZI 
con, it, util ties/ categories of candidates have been given by 2 
years besides the age relaxation given In para-2. This 
relaxationiH applicable for 2 yeRrs with effect from 15.7.94. 

(11) The Candidates must have acquired the essential 
qualifications aa laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results areivithheld or not declared 
are not eligible to apply. 

GENERAL INSTRUMON. 
1.1 	ABBREVIATION USED SC - Schedule, Caste, ST*-, . 

Scllt.(It;led -r,ib,, UR 	Un-Fteserved, O'BC - Other 
Backward Class, 1.11.0. Indian Postal Order, EXSM 

PH-PhYsically handicapped. 
1`1111"livi-  orvican-les 4now ry, 	, 	I 

CATEGORY NO. 2 : ASSTT. TEACHER, GRAD!7.1 
(PHYSICS) in scale Rs. 1640-2900/- for Engl'-.sh/ Bengali 
Medium Itaii.- ty Higlier Secondary School. Temporary but 
likely tit lie rnade permanent. NO OF 1 1017 : 1 (1111). 
Q1 ' 'AlAFICATION : (i) 11 Cliss Master's Degree lit llhysie~ s. (it) 
University Degree/ Diploma in Education/ Teaching, or 

t%­  vears post Graduate, co--.ir" r.f 2-0m ~d 

through English and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-if 

(RCIENCE) in scale Rs 1400-2600, 1 - for Assamvse Medium 
RaflWa% School. Temporary but likelyto be made permanent.. 
NO OF' PosT - I (UR). QUALIFICATION : (i) find class 
Bachelors Degi-ce with one of the following group ofsul)jcct. 
45',. niarks can be considered equivalent to find Class where 
there is no demarcation of class in Bachelor*s Dcg .ree. W 
Physics. Chemistry and one subject out of Moths./ Botany/ 
7oology. Or (ii) Botany, Zoology and one subject out or 
Physics, Chemisti-y. (2) University Degree' Diploma in 
I .Mucation: Teaching or 4 years integrated Degree course in 
Regional Colleges of Education 4 NCERT (3) Competence to 
teach through Assaniese Medium. AGE: 20 to 40 years. 

CATEGORY NO. 4 : ASSTT. TEACHER. GRADE-1 
(COMMERCE wi-rii SPECIAL PAPER BOOK-KEE13ING & 
ACCOUNTANCY) in seale it s  1640-2900/- for Assamese 
MC(litim F?ail%%- ;iv Higher Secondary School. Temporary but 
hkely to lie madc permanent. NO. OF POST : 1 (.51). 
QUALIFICATION : Hnd Class INIzister's Degree in commerce 
with special r1aricr 13(lok-Keeping and .  Accountancy. (ii) 

I)il,l 	 TINILIJ ~10Q. 11C. _H111P _hJ_.E(LUCati11IL  

n ay De ricrease or 

SCTST/MWeandida 

, 

tescanapplyagainst URpostsbut 
they will have to compete with Un candid es. ,  

V4111didali!4 need apply strictly ag ~t  

their rcspective vacancies only, 
AGE LIMIT; 

2.1 	The age! %viii be reckoned as on 1.5.05. Tl ~e upper age 
Iii'lit is relaxable as under:- 
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'ndirectly by a 	 or 

	

--A r 	 consi 	 Lnybod~ on 
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e 4-t  C U  2 	~jU): I GIJUAIiATI LFLildAer_ffrU-'Ncate ox 

RRB/G/41/9 
Station Rond 
Guwahnti-I 
Date: 13/10/95 

19 

)f 80 wa. 
SM V41 T16 ,  
To 4P 
-Shri/sm t 

Your aon Number i a 
YOU will not be 0 

-Voce Test - with admitted for the 4cod Test &'Viva 
ut this C441 Letter/Admit Card,Thia Call lett r/ ;ter/ 
-Admit Cnrd however does not Itself give any entit lement for seleotion 

"Cit" al'I&4 T SUBCTION FOR THE JNST OF Jit*ST-4NOG&ARJ 
,SULE Ps. 12OO_2u4,O/_jCATZGORY NO# 7 j UNLBjj MUOMJ~ 1/95 ON TBU NOR]IM44T FRONTIER RAILWAY 
i. 	With reference tO . your - nppllcation for file post mentioned abo ve, in response' to *  the 
hereby advised to attend * 

Employment Notice cltoil aboves' you are 
t110' Office Of Chief Personne.1 Offi,60r/ -N.F.RnilwfY/ ~Wigaon,Guwahatl~~ lI 911J,14~ ~'T ,  e 	 5 at'9#30 hrs..'.for',8 

2- 	ThO7*iiiit 	S f~Qpe;,  To "t  of the ,  successful candi'dntes of Speed' JqatFiflll OU Bt_~1*Wnt Railviny Recruitment 11bardIGuwahotii Stnti 0 11 Ito nd#Guwnha`fT_-1 --ayo­­  " §q;JIATr~, W4, LSTTL- A-1 FOR Vly 	-T W-4" 	 Aj: VO CE TE4 E, '1 ,%SUEL*Thc Cialdidntos sholl 	 17' 49P 	ii,7— 	 nve 	 h jW-il' j 
f,  office on Ab 6*11 , 95 c.nd thoso cv.jldid n t cs wj)O will 

qUalify in 'the ripeed test of 80 * uords per minute should opp'cnr for tile Vivn- Voce Tost on Boll,95,Therctoro j  your prosen C 0 moy be requi,red for,  more tfi;ii_:f6_U_j~-a- aYa and you should come so prepnrod 
3. 	You should bring 

* 
'your'oll'originnI certifienteg and kinrk- sheets along with respective *diplorja cartif icntes(J., e. Shcrtband & Type) on the day Of Nivo-Voce Test,.Tle -SC/ST cnndidntos niso must produce t~leir Coste/Tribe cortigicate ~t the time - of viva-voce tos t. 

4, Requ e S t for' Postponment of tho Lnlo Of S~peed test nnd!Vivn 
'VO OO test will riot be considerod.ond no nbaentoo test will be held. 

You ore (ilsO directed to bring th Originnl Ctill letter for the Writteft ~ test hold on ~ 27*8,95 
6. 	-Approaching ChnirmnqraW 0 id or hi ~3 Secretariet cirectly or 'Indirectly by' 0 .  cAnd-id,te or nn' I 0 	y bc.(Iy on 111-3 Jb6oz,11 roqvc: ~ ting widue (,On side ra tion for the reoraitcont will roudor 	 ilable Xor disqualification  

' Tbe c'nudieAntes Oan ' ~ivO InterViow oither in .~4"GAish or Hindi 
FOR~WT GANbJDATES ONLY , j

-
0 	

Vk'L F!" TAZ YCIU 4448. UT;;~~, BY 114ILW,,-.Y IN S=NL Cl".FROM 
4NU BA(XoTh1s­9asG-.Js flvfjj1)blP-A,4'Pt0 

.—tut'horityi—m 4d's 

j) You are - Aevised j to incrense the r,,-,  cc~e. e 
4~ lnglto COMO -  Out - Buccossful 11,  the 
speed. tost to be held on .4,11.95. ( 2~ ,;:oj. 
to bring, attontod photoutilt ( ,opj.o,,j of t1l;_ C.' _j_, ..A 
Nites and MaYLahcots and othor curtificrt...; 	1 to tiie 
originol at the time of viva-voc e  tos t 
the 6pood test of 80 uorels, ~)cr rAnute 	 ­ 7 	in 

. k4 
	

J~ 
kj; 

K 



Railway  ITCCI'tlitm,lle:! ~  !;L~
L-nl 

NO. JWB/G /CON /155/16 '2* /1 -  J 	 Date: 

N 0  r 
Opp"  

Sub:- Pacruitment selec ~u-jajj f ol,  tile pos t 
of 	 in 
scale 11s. j200- ,., (),, j o/- Illaer I"111ploy-
ment Notice No.!/95 cutooiy No .7 
nnd G1M/PA4U;'s ~ Iideiit No "L/227/216/ 
HIM/2/iteett Pt.11 dilted i-11-95. 

Date.of Written TOst: 2 7 - 9 5 
Pato of Speed 	Test: 04 - 11- 95 	fox,  80 IV.P.111. 
Date of Speed 	Test: 05-11-95 	for 60 w. 1). m 
Date of Viva  Voco Test:09-11-95 
Date of 'panel approved:09-ij-95 

'rite selection Bnaltl heb ,  tile Viva voce 
test oil 8.11 95  for, the recruitmeiJ. of Jj-.Steno-
grapher (Eng) under Employuicnt Noticc N().i/95 
Clt.No.7 in scale It . 1200-20 1;0/- an(I 

, 
1 1 , t s f o tllld 

16(UIt-10,SC-2,ST-2,613C-2) ca-01antoll suitable for 
the said post and their names are recommended to 
G,4/1) /,4..F.Itailwty/~t.aligaon. In 01 10JE11 OF MI-AUT.- 

AGAIN.,jT U.11,VACANCy 

	

I izo 11 11 	Faine of mididat t0JLA 1400 

	

8 107 Olt 	Ajijali D evi 

810786 	Asis Chakravorty 

8 107 98 	Mrityunjoy Ghos)i 

11. 	8 10018 	Debasisil (2101 ~djjury 

8 io,58 9 	1111pak Chakravorty 

.810777 	Pra('ip Kr. Saricar 

8. 	810767 	Karliala Dera 
9. 	810794 Pabitra ICr.' Kakati 

	

10. ____810759 	 Gos%4,1111 i 
-------- 	 ------ 

AGjUNST S.C.VACANCY' 

	

820M 	T. I(rj.,sjjjl j  I) as  
2. 	8202 116 	Sanjoy, I(.r. Rai 

---------------------------------------------------- 

AGAINST S.T.  VAC,%-N(;Y\ 

8 30077 	! ] iJly Qi. Haro 
830108 	Macy 

--------------- ---------------------------------- ------ 

A62UNST  0A.G. VACANCY 
1. 	840025 	Santosh Kumar 

------ 
2 .--- 	81,0052 	 )Ls 

—14  
Mombor Secrotary UJI)y t~ : AS/RUB/Gify 

. Noti ce  jjojLj s, 	 f o r U  to  i  Im  -2 -11JIL-0-i  I—CII Panel 



TO 

The Gentiral MaDager 
X,F,Railvay,~ Mhligaon, 

Sub: 	Appointment to the post of $Junior 
Stenoi;rapherO in pay scale of ga.12UU-20,1. 
per month, 

Sir, 

We humbly beg to bring U) your kind notice that 
our nanes were recommended by the Railvay Recruitment 
Board/Guvyahati for appointment to the post of 'Junior. 
Stanographerl'(English) in scale of pay Rs,1200-2040/- 
pome, as published in #The Assam Tribune$ dated 12-12*95 
and Employment Revel dated 23.12*95 etc* 

Sir,, we are eagerly vaiting for a formal 
appointnent letter since December 95, we shall deem 
it favourable of your kindly look into the matter and 
arrange to issue the appointment letter at the earliest* 

Thanking.youe  

Yours faithfully, 

Dated 10.6.96 	 Sd/- 
(Miss WirnaU Daa) 

Selected candidate for Stenographer 

J 



Dated:- 	8-3-96 

Copy to:- Secry/RRB. ,Guwah,,_jtj, 
station Road i Guwahati-1 
for'information necLzsary 
aetton e3rly,. 

Yours faithfully  

Nirmali Da s  
CIO Banamali Das 
Qrs. DIO.70A West 111aligaon Gutrahatt-78161 *1 

Yours faithfully, 
N 	Pa ~ * _-D CA. 

Nlftrmmij Da g 

vlt~ 

. M6 

All. 

1: .. - 	3 S' 

VP 

To 
The General man-i er (P) 
N.F.Railway, Xaligaon 
Guwah -ti-781  011. 

Respected-':3ir,, 
0 

Sub:- Appointment for the Post of Jr.Stenog 
I 
raph in scAQ f4,1 200-20407.- 

Ref:- RRB/Guwahitifs letter No.RR13/c/CON/155/ 
.102/Pt.1 dt.9.11*95 and paper ublication 
in the-d ~jily A

.,sgam Tribune on t2.12.95 
I I 

With due respect und bubble submission I.like 
to Place before you the following few lines for your kind 
perusal and favourable orders. 

That Sir, az per RRB/Guwahatil E employment notice NO-1/95 dt. 3.5,'95 1 had applied for the Do ' st Of stenographer 
1200-2040/- against category No.7. 

(English) in scale I'a 

Sir, with my h:;rd -aorking and ObIlity I become suceessfull in the neleetton as declared vide RRB/Guwajjati , 8  
letter under referrence. It is Painful to me that till now 
arrangement for the appointment has not been done from 
level. 	 your 

i Sir p  there is no ourning member in my fa-mily 
and we are four un-married duughtsrs with one youngest brother are depending on our old father, who is pI.Issi ng  severe mental agon 	 his days with I ifter his retirement from r 1lilway service as a clerk. I 	 I t wil be surely a are3t help for the survival of my f , !milv by offering the Job"to me as preyed for l  being aualified f;r the same. 

Sir, I hope and pray YOU Will be kind enough to appoint me irf the Post without further delay for which act 
Of YOU.r kindness I shall be ever gr,iteful ~ to you. 

- - - - - - - - - - 
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Category No. 26 : .BE (Mechanical). 
Category No. 27.: Diploma in Mech. Engineering. 
Category No. 28 :'Degree in Mechanicabtlectric 

College.- , 

9~ategory No. 29 - BA_ wilh Hindi as 6-tiive subj(7 
grduate with .  Eaglish as a subject plus. a degTee o 
standard of BA (Hons) in'-Englio and a degree "I 
Category No. 30 : Diplornaln Civil or Mechanical 
qualification of .Diploma in Civil Enginee ring becom ,  

them. 
,Cate,-ory No. 31 : Degree in Civil Engineering. 
!Category No. 32:(10+2) with science andMatfis. r 
Engince'ring also be eligible. 
Category No. 33: Min im u rn ITI certific ate in Dr- ils 
India, Ncvr) in 

. 
Civil Engg. from rec 

I 
 ognised Instid 

duration. Civil Engg. Diploma holders and holders 11  
Institution will also be eligible. 
(~at,egory No. 34 : Matric pl6s 3 yrs.  diploma In Ci~:  

recognised colleges. . . . : I 
Category No. 35 - Degree in Civil Engg. Departmet, 
Category No. 36 : Degree in Civil Engineering Dep~ . 

,01teIL  gory No. 37 : Universitv degree preference b4 
Honours & Master Degree. The candidate should 
minute in Eng]L,;h 

 ~
r 25 words per minute in ,  Hir 

i ED " - 	 i Fre!Wribed eKc 6nal quaffic~ation 

Category No. 38 : (1) 11 
' 
nd class Master's Degree iil 

University Degree/Diploma 
. 
ih Education/Teachbi 

course of Regional CoLleges of education ofN.C.E.R.' ~ 

medium. 
Category No...39: (i) I[I n d clasi Bachelors DeVee 
Botany/Zoology. 45% marks can 6e considered 
demarcation of class in Bachelor's Degree. (ii) Unive 

OR 4 .  years integrated Degree course in regio,-" 
Competence to teach through English and Bengali I , - 
N.B. (I) A GENERAL RELAXKTION IN UPP ~ 

CATEGORIES OF CANDIDATES HAVE! 
PXI~A~TION GIVEN IN PAPL~-2. THIS 
waii EFF.-EcT nom'4/8/95. 

N.B. (ii).THE CANDIDATES MUST HAVE ACQUI 
LAID DOWN AT THE TIME OF SUBMIS,v 
HAVE YET TO APPEAR AT THE E~ 
WTI1fHE!_D OR NOT DECLARED ARE 

GENERAL th-STRUCTION 
1.1 ABERENLATION TUSED 

SU=Schcduled Caste, 	 T 7 

er. I.P.O. =Indian Postal Ord 
-1.2 The number of vacancies shown may be incro 
1.3 SC/ST/OBC candidates Can appiy against IJT ~ 

candidates. SC/ST/OBC candidates need aIii 
only. 
ACE L= 

2.1 The age will be reckoned 
as 
 on 01-06-96. The !  

- 	 by k oka) By5years for SC/STcandid.ates and b 
By 5 years for Bonafide displaced 	dsw 
Py 10 years in -case of physically handicail 

'(d) Upto the age 40 years for `RESERVISTS ~ 

Upto the extent of service rendered by Gr' 
Labours/subsCitutes provided that the 
(cofitinuous or broken) subject to the con 
Administrative offices of the 

Railway or' ~':  
tive scp-ieties and ~ InstAutes upto 
	7ar;. upper agelimit of 36 years whiche,%Y, it, il ,  

UPper age Limit in case 611' ,,kidows, divorce: 
th-cir hurband but itot rem'_r7 ~ ecl r 1 i.1-1 ) 
Upto maximum ageof 45years forrepaLr 
to India on 6r after Ist June 1953 and I 
Pakistan (Now Bangladesh) on or Lfter 
Mlipp, ir 

3.1 Candidates should a ,)p;y L-i their own handv 
. . rx-n f not in non rMnn ar-wi ciii alit- 

tenograp 

Sig/GrAl 
3. 	Appr. Signal Inspector/ 1400-23DD/- 	Rs. 1320/- 07 02 04 'Df" 14-  Both 24 months 18 .to 25 Ym.  

GrAl 
4. 	Appr. Tele Communi- 

1350/. 
1400-23DO/- 	Rs. 1320/- 07* 02 02 -  02 13 Both 24 months 18 to 25 ~m 

cation Inspectcir/GrAl 
5. 	Appr. Tele Communica- 

1350/- 
950-15W/- 	Rs. 950/- 08 03 06 06 23 Both 12 months .18 to 2.5 Yrs. 

Lion MainLainer/PrAll 
6. Tr. ASStL Draftsman 1200-2D40/. 	R. 1200/-. 04 61 ' 01 01 07 Both ~ 12* months' 18 to.25 Yrs. 

(S & T) 
7. 	Tr. Electric Foreman/ 2000-3200.1 . 	Rs. 2000/- .01 oi l- 02 Both 12 months .  '20 to 30 Yrs. 

STA/Deputy Shop SupdL 
8. 	Appr. Mechanicq (Elect) .  1400-2300/- 	Rs. 1400/- 09- 05 01 03 18. Both 24 months 18 to 28 Yrs. 

9. 	Tr. Asfitt_ Draftsman 1200-2040J- 	R& 1200/- 03' 01 01 01 06 Both 12 months 18 to 25 Yrs. 

(E4-t-) 
;(1  - . _ Drar-maz (Ele,~ : .% 0 1400:102-C 11. 	!L'- I d e-' / - 01 	:-.7- 01 Beth 24 montl~q 20.to 30.Ym.,. 

i 1. Tr. Head Draftsman 1600-2660/- 	Rs. 1600/- 01 01 Both 42 mon this i 20 to 30 Ym. 

(Elect.) 
12. Trpffic Apprentice 14009440/- Rs. 1400/- 06 02 01 02 11 Both 24 months 20 to 28 YM 

13. Commercial Apprentice 1400-1440/- 	Rs. 1400/ ,  06 02 02. 01 -  fl Both 24 mont.M 20 to 28 Ym .  

14. Pby~iotherapist 1400-2300/ ol - 01 Both 18 to 28 Yr& . 

1 5. Staff N urse 1400-2600/. 	- 13 04 02 07 26 Both i 	71" 20 to 35 Yr& 

16. Pharmasist 1350-22w/- 	- 04 01 01 - 0i ' 07 Both 
- 	30 1, ZU to 	A M 

17. Lab Asstt. 975-1540/- 	- orl - 01 02 Both _t 19 t6 28 Yr& 

18. App.'Mechanics 14OD-2300/- R&'1320/- 04 02 01 .01 08 Both 24 moriths. 18 to Z8 Ym 

Elecf/DSL" 
19. Tr. Deputy Shed . 20DO-3200/- R_%. 2000/- 01 Both 12 months 20 to 

30 Y_.. 
Supdt (FJect/DSL) 

Both 2A Appr. Mechgl~ics I44D0-23-')0/- 	Rs. 1320/- ..04-01 02 01 08 Z4 month- 18 to 28-Y,. 

(DSUMech) 
21. Appr. Train Examiner 1320-1350/-- - R& 1320/- 06 .03 01 '02 .12. Both 24 months 18 to Mrs. 

Ra. 1200/- 	01 1200-2D40/-' 0i. 02 Both 12 months 18 to 28 Yrs. 22.Tr. ASSM .7 

Draft-sman (mech.) 
Draftsman (Mec~) - ,23. 1400-2300/- 	Rs. 1200/- -02 i 	01'.  03 Both 24 moriths 18 to 23 Yr3. 

24'. Appr. Junior ChernlicaL M20 -2040/- 	Rs. 1320/- 02 01 03 Both 12 months IS to 25 Yrs. 

h' letall urgical Asstt. 
25. Tr. Chennical 1400-2300!- 	Rs. 14DD/- - 02 01 7- 03 Both 12 months 22 to 30 Yrs. 

Asst;- 
26. Tr. Deputy Shop 2DOO-3200/ 	R-,. 2000/ :  01 01 01 03 BoLh 1,2 morahs 20 to 30 Yrz. 

Suptd. (Workshop) 
'27 ~ Appr. Mechanics 1400-2300/- 	Ps. 1320/- 05 ' 02 01 02 10 Both 24 months 18 to 28 Ym 

(Works-hop) 
~.'S. Appr. ChiefTrain 21000-320,1 - 	Rs. 2000 1 - 02 01 - 

I 	. 
03 13oth 12 m o'nths 20 to 30 Yrs. 

Examiner 
29. Hindi Assm GrAl '*O_ 1_)11)3/_ 	- 1 ~ 01, 01,_-O~. Both IS to 28 YM 

14r1n.9-wil 	LdAnt-, LA__Q1i.Q, h. - Tam9AV- 

[CRAILWAY  NOTICE 

tAq 

GOWAHATI 

RAiLWAY RECRUffMENT BbARD: GUWAHATI 
E.WLOY?,fENT  NCrnCE  NO. 1/96.. 
STATWN ~tOAD, GUWAHATI-781 (MI 

L__-DATED: 20/05/96 
~-~ClbSITRG DKI 9: ~30/06/96 *  

Applications are invited in prescribeU -forms obtainiSiCTOM any important Railway Station 

,r iii profornia applICLdon given below (to be neatly typed in using one side only In it standard size 
hick paper) for the following temporary posts, likely to be permanent, in the 

- 
Northeast Frontier 

Railway; Apphcations complete in all respects along with required 6nclosur6 should besent to the 

S  NT SF WENT BOARD : STATION ROAD,  GU`WAHATI-T, (;RE`TA_RY MAILWAY RFCRUI1 fr
i  e before 17-30 hrs. 81 ( 1) 1. ASSAM under certificate of posting so as to reach the Board's o c onor 

of'30/6-6/96. The applications can also be dropped in the"Application Box" kept in the RRB Office 

.)efore 7M h rs. of 30/06/96. 
NO.ANID CATEGORY NO. AGAINST ~VUICH THE CANDIDATE APPLIES 

PO IN E ., IUST CUARLY BE NVRIXTEN ON THE TOP OF THE COVER P4VELOPES SIT I  LY.' 

CATEGORY 	 A 
. 
GE 

INAME OF 	SCALE ' SnPF-ND . 	VACANCrES 	
SEX PERIOD 

TmE POST 	OF PAY 	DUR1NG 	
' ' - 

OF '' 	AS 014 

TM&DIMG -.,,UB-SC ST OBC T(YrAL.. - TRAINING 01-0&96 

1, er 'Friglishl: 	 ' 1 01 * 	­ .. 	i",  I I  Z_7n~_Z.  08. " IiZth 7 	k.-  IS t6.30,Yrs`7~i 
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26— D9—' IS 9 Date ... ... 	 ee GON'T. REGD. 

TE OF CUL ,  
Til TOR. T~k 

OF 1021 S, 

MALIGAON CHARIALY, Near STATEFED 

CE R TIFI CA TE D IPL 0 All A 

IMR~V~_!  DA9 

sri 	 rvas a siuclsml c/ 1,~is 

&-arnina/ion in /";o $a 	Gto czna/,t r2cied 

1. TYPE WRITING 	 2 SHORT-HAND 
En zalish speed per minute 	 x 	 (a) IF c r:! i s b speed -cr minute 	X 

( in words 	 x 	 ( in words 
Ass-amese speed per minute - 	 (b) Assamc.— speed per minute X 

( in %vords 	 x 	 ( in words ) 	x 
F,4  na i - s pe cd pee r a: i n u 	30—  

3. Un words) 	Th ~ rty 

J, 	zw 	 ize dulics 0~ 

~-ha:iali, Guwaha. ~li - 12 

C  Z:2, 	 rE 



To 

The Han'ble Minister-Of Railways, v  
ernment of I ndLa-. - ' 

O!N~e 

.I 

Qelhi. 

ThrOU011 th e  
ReSPOcted , Members of Parli amp t-l b 

Shri Birendra Pr8sad Daishya. lip , Molo a "a, 

Subt- Pra 
7 	 2ar ly-  aPP-Ointmpnt on ~Vr  Lo—r L  jj_e ~ ecdted for ai tLa__V qe 1,;  e 

"Pe9PPctvd Sir. 

With due respect 
1 6e n to 14 Y bef are f  e ") 	'"er-  1 0" ~101Lr lt.ind consideratioll 	 You the followinr, 

Justice Please.' 	 and faVOUrable orders f o - r 

That Si r . 'I 
am a candidate Stenographer it, the Nortlie, 	 -for the poc.; t o f Enc4 l ish RRP/Gu l.ja lla t i  -s 	 ;t Frontier Raj 1 ( .Iav  as 

advertised-vidp 
Category No.7. 	

Employment Notice "0  - I / T-01 ' d a t e d 26. 4. 1~ ,Ii for 4 . 	1 
That" Sir, 	Cluali -fied In the became SucceRsful i , 	 Written Test and al so  Test Was taken and n t11 P Viv-4-YOce 1p7.t. 	

Thereaf ter, if) that also I 	 a SPeed candidates. (including SC. 	 -A I rin o  w i th I sr &. o9c) 	 5  ( fifteen) Other 

The 	resuit s  of 	
C:Otjl(j t3 e r-t 1 CCeS9fU1. 

the 	 the integrated and Post Of Stenoaraptint, (En 	 final  Selection for RM'utoahati's Public Adverti'lish) WRs decl,ared on 
12.12.95 vide 

	

4. 	That Sir 	
sement at the local dailies. 

elapsed since Our 
v  now more 

than  rev 0f) flicinths, have alread 
' 
v been final result were 

~1(11_1 0uflced. but Unfortunately, 
noth 

. 
Ing IS being processed for our 

artu ".1  'RPPOintment. 1 	5. 	
1  hope that V' 

Youth woman, running f- ou  "'ill feel the acon 'Y of an rom Piller t o post 	 unemoloyed finally when selected fo r  one. 	 far an emPlovment and hers. 	 is beir"a deprived for n' 
C) fault of 

Therefore, I do herobv . earnestiv so li cist  to look into the matter and advi s ,?  tj j ,~ p.jr ' 	 Your rtoo ,;e.If to appoint us earlwagainst the pst ~ 	

Ra i 11.1 
av  A(Iminis

, trati,or, 
formally selected b-v'th- 	

_; 
for whiCh' we h *  

e RRB/Guotahati thrOUQh due oroc ave been 
ess., 

Contd .... (2) 



< 	 2 

Hope, 	that 	YOU ivjill shower Justic@ to an 	unemployed 
young woman belonging to the do poorest strata of the societ Y- 

With sincere regards, 

Enclo 	One COPY of result sheet 
published 	in 	local daily. 

Paper cutting Of.public 
resentment oyer the issue. 

'Yours faithfully, 

Dated, Guwahati; NiAv,,"' 
the 20th June*96. 

( Nirmali Dag') 
C/o Shri Banamali Das 

Drs. No.70/A, WG%t Malignan, 
Guwahati-701 OL, I,,., ASSAM . . 

"1 	4 	T J,  

4 : R 



21-1.  

check-tip 
U'd e n it s 

From our Correspondent 	Bongaipon town as per Land 	
Sarkar convicted Abdul Rahinar, 

,ONG 	
Re-assessment Act, 	of Monakocha %illage under AIGAON, Jurv! 18—A Revenue 

t in . & of the flongAigaon 	lg36 .  people who want to submii. 	Mdnikpur Police Station. -to 

,Lr ~ CEDevelopnie,-'tCo,-"]P.i",ee 	o! ectionstotheenhancernt-nLof 
	undergo r:gorous impl-konment 

~ 'ars and to p3y a file 
_s held on June 10. The 	'arid reveiiuc may do so within 	for sr.

, v ,~ ri ye 
I Z 	Nv 

-et.ng discussed the imple- 	six Weeks from the date of 	of H-s- 50,AJ -) (in in 
. 

de, -u-11 . to 
undergo further rigurous A.m.- 

--ritation of special health 	publication of rifixation 1106rl 	
-r 

programine for pri- 	cation in the Assam Gazette, says 	
prLsonmen, fcor zwo cars undc 

,ry school. stude 
. 
11 LS in Uhe 	an offilcial press release. .. 	Section 4417  of HIC for murdering 

.LriCt .  and - asked the Joint 	Lawyers' resentment : The 	Kantebwar Das of . the same 
-Ulage. 

.-ectar Of Health Services to 	Bo
ngaigaon Lawyers' Associa- 	% 	

- 
-pare a plan to cover all the 	tion opposed the move to 	

The accused' Abdul Rahman 

!dents of963 LPschools In the 	transfer the cases underRadway attacked Kanteswar 
	WHIe 

; q 	t!ie  

	

~,Iu Lur Accidcra 	Februan* 27, li)89 wl0l a lathi. 
Addressing Oe meetiog the 

ms. or~,riieti Compensation The injured KantesWar 6Zd  On puty Commissioner, Aftab UaL . W 

imed requ~sted the heads of A ct, Consumer Forum etc to his wav to the hospital. 

ious dewlopment depart- 	Guwahati. -A resolution was 	Sri H S Das. Public Prosecutor 

-nts to 'submit, future p,:,n of 	adopted to this effect it ,, a 	appeared 'or the State While Sri 

-ion zo'deve!op the district 	meeting of the Association held 	NJ Mahniud, advocate defelided 

h locally av&Usble resources. 	on Juse 7 under the president- 
~t~-ccuscd. 

	

ndra Das. 	 e-  t: 'lie meeting also decided to 	ship or Sri Gopal Cha 

Missing 'of a,  
boys c r at. e S 

From Our Cumei 
W.'LLUAN, June 18 — The ir" ,  

agt!d in betiveca tliirreL: ,  and ritte! 
uf`Deli,,~ an and at different iime5 d 
cl-caLed q uite a sensation in the o i l 

Altugethernine bovs,all:,Iude! 
or the lwaLity, were reported missi 
threv Aver-, traced and rescufd by i 

A I&rge number of parent% guA 
educational in.sdtu[ , Onbs Of Dul'Di 
convelic . d by the ofTicer-iii-charge a 
j ilne I Y to discuss the situation a. 
prvvention or further occurence of 

Inp.e  po ;;,.-, rolwi rLt iht i-
any rx-, re: ,-xiHt oualt W the rece-
h  -ted 1h t some drug trafficke L;svcL  
l ur,d these  "olescent boys to cary 

The poUce administmdon hws t; 
and guardiaiis to be alerl to PeeP a g  
their adolescent childryn and to p! 
they gn Out for private tuid 

, 

on uPter 
T"he O.C. of Dullajarl poliCe SEA1 

.!ise 	the - 	water 	resources 
disi trict, 	the ,tilable i~ the 	and 

The meeting expresse 
ment at the nicive made by the 

ae 	-c been t adequate 	-pa h!z% 	akel A 

_11mu n ity  poiytmhr.ic ­ ' ~ eme Government without consider- L 	Peporter ly A Staff 
Mi.,sing boys. 

names ofthen'iisBirigbo).. -The 
Wngaigaon  poN1ecn;.;c for ing the Wiculties and financial . G 	ri , 	Julie 	iS—Th ~, Cic--91X,.Nlo!iomi~ PnC'helia(15)C 

,7 6enefit of 01C YOP0. implications 	fur . the 	UtiganE fail-ire 	of. 	the 	N 	F 	R"w'), C!iAj _i iX, Gaftesh Ch. Gogoi 	14) CL 
i.uld 	.v,nne ::The 	State . public. 

Con-victed for roarder : The 
t;es to appoint anyof the ituthori . Cid- 

'has c 	decided 	to ,yemm, nt 
Session Judge, Bongaigaun, M, M 

16 successful candidates in the 
.hance - - -  land 	revenues 	of Tost of Stenulrapher even ~~Z.cr 

six 	monLI1$ (rom the date of 

K h b, 	boon U-n- priouncement 	- Of 	interview 

rewed by the t ~onscio us circles 
results, for the pun, pse, has been -.777-vfjrl

~~ drwx,21 , 	 ;1  il 	, 	 ~6 	qzAU ~ ,~Y It tb.L- 

4-, Tit"J 	VIA _r 
"ISS9 	e s here as o ine mc, e bid to dePri---e 

- 	--p!e 	-olr 	i 	- XNVAHATI. 	June 	IS 	-6 
the 	h 	Ageilous 	p2, 	joc nd; 

	

-,ee - A n , 	f Central corim ~ tfec v 	, 	, 

,n o ul-Cor spondent 

AZARA, Ju'rie 18— . A work-

wp on the 71r.ecessiri Orbamboo 
,-ops and its Presc-"vVition.." was 
t~ lcl iecentlY at the HO"t" 
',;iLural Research Stat;on, Kald 
.chl. 
participa , 418 1:1 the %, 

. 
"orlohop 

Wok 0 	L. Dr ..ief. : go 
:ura.nohlitrii 6f Gauhati Oniver- - 

,,,., explained thesig"ificanceor ,  

U"16c",  use. 
ii,~ stated thaa bamboo Ls alsb .  a "gee 

. 
n gold' an s 	 nd 

,Lr.be.r O*f thepoor people'- 
~ociatc Dr Bipin Khallglal A`:"  

0 ~~ - slia, 11 Az-` -  f 
:-nd 

-icc .Iladhab Saniall,. 
a ~su at.- en"ed 

;(har.&;3 
of 

C.-Ops 	16 o  
D- 7—,  

Narayan, Kalita, MlinisterorSt.ate 	
OPPO"turi-t,es in t e 	a A 

interest Circles. 	
llcop!v's Front held 

for 	Revenue 	and 	SerICUILure 	~~ I" ,  `—L 	- 
_kccO_,, in g 	lo 	I(nOv., 1cdl;eab!c _e 	IV here at Kart-i B.1-.3wan r c " 	̀- " - I 

([nd). 	 Recru ~ t- 
atznccl 	The Kan,- 	--livrees. 	:he 	Railwa'.1 .Dh--rn3 

u-nder i.he chairnl;WsriP Of Sr;  
Huiiraani Teran_~ . Gellef'-d See rv. 

C(  
. 

rup district committee Of 'the 	me"" 	ll=ud, 	
Guwahati, 	had 

ta rN 	of 	kSD1 	and 	M L)i Cl - 
Assam - Prc!~s 	Cor7espondents 	declared ten general, two P.ach 

uf 
Caste, Scheduled deman dt-d 	immediate 	AN 

at 

U nio'n staged a t-,-;o- hour dharna 	the Sxheduled 
ibe and OpC caego, 	czndi drawal of Army Operation.in the PC 

C_ on June 7 in front of the 	ircle 
ates, 	e ig;ble for 	the post 

-Office 	of Palasbari 	in 	pro
t es t 

-. , e 	a-ys a press release. 
The ineuting atten'ded by all sc 

Pgainst the killingisof Parag Kr. 	$teziographer through a neNvs-.;, 0~ 	 - 
. 	. 	. 	 ! the newly elected M Lks o f AS D C - Id 

Das, 	ExccLth,e 	Editor 	of "-paper no0cation on 
Decembe! 

t 	these jot-q Mo.3. and 	representatives 	of other 

	

Asorniya Pratidin, Pabitra Nara- 	12, 	1995. 	of - 	. 	..A. 	ere local 'muths. :ersw- cuws, i,.u-nts namely Autonomy 
yan Chutia, Dip4k Sargiva , i and 	see 

But, desuite there being some; rcmand Struggling 	- 	ForLm. 
lanilk Decri 

agains t the ~-osts, th ~ (ADSF) Mising Mimag Kebang ~11  
'Harnrup Cl u.  

South 	
Press 	b 	

- I and CPI(IM-L), Libt-, 3- C' 
i 	' 

	

Wrl w 	Fn 	_-IN F RaiNway author ~,ies he ve ' 1z 	K~m ~up X-ew 	-s 	d ': South 	 Z1. C, Uon 	discUss ed 	the—  .'poli- P41,  
A- 	Ansm-'adoll, ' Djak- haia :' b e P. 	 showing 

	

of 	tl~le-)` of 	h ~ S:,t:  L,e  .1 R 	~ n,  r. 	 c:. 	ub-~ ,Urb any Az 	J r 	LIM 

and k?F Irl d al_,~o d op-d A P M,  
S 	e tarl 	Parishad 	also 	sat 	On 	 Stand on 	lot! bu-Pi-iLng issue-,  a! 

, 
PI i. baxyenura Saima dharria. - 	.' 	 . - 

The Kamrup disur;ct con ,=.- ma.mon al av~.,  a ea lict of A.FC1,' 	"-bn0UL-d a ed Ar:ry Operution ~ ht 1he 
to die Comipet ~ nt 	GU­,V.'k!: 	T' 	1  U 	 the 

of 	i:; proble-11 
to 	L 



I I vvU# I fle ASS,101 irtoune. tiun jay. Se~ tember 8. 1996 

fr-MILWAY  NO . TICF], 

S 

RAILWAY RECRUITNTM 
BOARD: GUWAIIATI. 

NO. MB/G/41190 
Date : 05.9 * 96., 

NUCICE 
Sub Cancellation of Recruit- 

ment.p&nels of Stenographer 

(English) in scale.Rs. 1200- 
2040/- under Category No. 7 of 

.EmploYment Notice No. 1/96 
dt. 26.4.96 &nq Ct&ft Teacher 
(Bengali Medium) in scale. 

R.s. 1400-26W/- under Cat 

No. 6 of Einployment Notice 
No. 3/04 dL 19. 1 2.94. 

. R&HwaY Board vide their 

letters No. 96/F,/(RRB)/2r)/ 12 

dtd. 7.8-96 and 96/E (RRV 
26/13 dt. 21.8-96 have 
cancelled the Recruitment 
plLne ls  * of Stenographer 

(EngIL111) and Craft Teacher 
(13M) mentioned on the above 
subject due to various Irregu-

larities. flence the Recruitment 

panels o f Stenographer 

( F ,Dgli_q l l ) an4 Craft Teacher 
(BM) stand cancelled. 

(B. K.alita), 
Chairman 

Railway Recruitinel't 1,hifird, 
GuWskhati. 

RN/132811, 



,,.A , 

IN THE C 	ADI-IIKIGTRATIVE TRIBITHAL 

GITIAHAT  I  B:LNCH 

Title of the case 
	

O.A.E'oe /~~ of V996. 

Miss 174irmali. Das 
	A-1)pli cant. 

_Vs_ 

Union of India & Ors .., Respondents. 

An application, urx-.der , .Sec.. 19 of the A.T. Actv1985 
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PARTICULARS OF-THE APPLICANT 

Miss Nirmali' Das, 
D/o Shri Banamali Das, 
Qr-No.?O-A j  West Maligaon, 
Guwahati-- 11. 

PARTICULARS OF THE RESPONDENTS' 

1. Union'of India represented by 
the ,, Secretary to the Govt, of India, 
Ministry of Railways, 
New Delhi. 

2...The General 141anager(P), 
N.F.Railway l  Maligrion, 
Guwahati-11, 

Chairman, 
Railway Pecruitment Board, 
Guivahati- 1. 

4 4  Member Secretary, 
Railway Recruitment Board,_ 
Guwahatil- IX. 

3. 	PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS  MADE 

This application ~ is made for implementati on 

of recommendation of the selected candidates'for appoint- 

ment .  as stenographer (English) at the scr-le of pay 

Es.1200-2040 vide Employment Notice No.1/95 - Category 7 

(Annexure A- 

Restraining the respondents from completing 

the process of ernplbyment notice no. -1/96 Category I 

(Annexure A- 

JURISDICTION': 

The applicrant declare that—the subject matter 

against whicli he want 'redressal is within the jurisdiction 

of the Tribunal. 

Contd..... 
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LIMITATION , : 

The applicant further 'declar.e that the 

applicatio.n is within the limit 
. 
otion prescribed under 

Sectioii 21 of the Administrative Tribumra Act, 1985. 

FACTS  OF TH  E  CASE 

6.1 	That the applicant is -a citizen of India and 

as such he is entitled to all the rights and privileges 

914.6ranteed -under. the Constitution of India. 

6 .2 	That the*applicant has passed the Matriculation 

EyAminAtion in the year 1988 and B'.A. in the year 1993 

and also obtained diplomain typing and stenography. The 

testimonials are enclosed . in  this application-and marked 

as Annexure ~ A_ 
I 

1. 7  J~.I.l and A-U. 14L*L*L 

I $IbA 
kD - 

.4 + 	IT 	A 	1; 102; 
to 06 	 Laut the resipon e 	U* Luti l 	 V 

for testing candidates for'stenographor in the-scale of 

pay p 	 - it was clearly ,s.1200-2040 through Annexure A-III and 

written in*the Advertis ~bment Fo.1/95 under clause 12 

of the general instructions . that the post of stenographer 

may be increased . or decreased. 

60-4 	That-the applicant in response to the 

advertisement made by the Respondents on 26.4.95 (as 

appeared in The Assam Tribune) had applied for the post 

of Stenographer.-The said advertisement runs as Employment 

Notice No.1/95 Category No.7. 

A copy of the said advertisement is Pannexed 

herewith "-nd marked as.Annexure A-III. 

Contd ...... 

n *"fik~ - - 	- _,me 
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OP 
6.5 	 That -the applicant, made application for 

a 	 20 	A ppointment rs stenographer at the scale of pay .Rs.1 O-MO 

g  'iving, all "particulars such as academic qualification, 

E~ge proof certificate, Diplomc Certificate in typing 6,nd 

stenogigphy etc. 

'That the respondents being satisfied with the 

~equirem'ents of the -candidR-ture for the post of stenographer 

-bove called for written test fixing the date as noted a 

~,Ls 27- 8- 915 

A. copy of the call letter is annexed herewith 

and the same is marked as Annexure A-IV. 

6.7 	 That as per the call letter the ap])licant 

appeared in the w.ritten test q  did excellent in the exarnina-

tion and she became successful in the test and accordingly 

thereafter the applic::.nt wias called ~ for speed test both 

in typing and st.enognaphy and this was hel*d on 4/5.11.95. 

A copy of the same call letter is nnnexed 

herewith -and marked as Aimexure A-V. 

6.8 	 That in the speed test the humble applicant 

did excellent and ad'cordingly she was declared 
. 
successful 

and thereafter the applicant was called for a viva.-voce 

test an d in this test held on 8. 11.95 she als o became 

successful and was selected by the respondent Yo.3 and 

thereafter; recommended the name of the 'applicl­nt to Respon-

dent No ..2 for appointment. In view 4 of increase of the 

v:.Dcancy.. . 

Whynt& 
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vacancy, the respondent rightly and validly recommended 

the name of the applicant alongwith 15 others for. appoint'_ 

ment. 

A copy of the said recommendation containing 

~he name of the applifant alongwith ot ~4rs 

are annexed herewith and same is marked eas 

-Annexure  A-Vi. 

6.9 	 That the written test, speed t.est and viva-voce 

test are conducted by the Railway Recruitment Board headed 

by the Chairman, which is Cin autonomous body like any 

other Railway Recruitment Board in the country. 'IKoreover 2  

bhe responsible officer was deputed to the Selection 

Board on behalf of the Respondent 1,,!o.1 and 2. 

6*010 	 Thot the applicant begs to state that as per 

advertisement-dated 26.4.95 ~ once the candidate is selected 

z. written after going through all the stages/tests vi 	U 

test, speed test and viva-voce test and when the name 

of the applicant was recommended for appointment as, 

stenographer, the respondent Yo.2 is duty bound to appoint 

the applicant in the existing vacancy.of the stenographer. 

te that :though 6.11 	 That the applicant beg to st ~% .  

finol list of 16 candIdates'inclUding the name of the 

applicruit i. .e. Annexure A-VI was recommended on 9.11.95 

o.2 for appointment the Respondent Io.2 to respondent V 

did take no acti-on on it and the applicant was it a 

loss of having pot . received the appointment letter. Even-
this resentment/inactiom of respondent 3o,2 

C ontd ....... 
was echoed &-re-echoed in the news paper. 
Copy o ~'whiah, -enclosed. 

NiXv ~,  ab' 	J) ot,& - 

,-A 

Ar 
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6.12 	That the applicant made representation 

to the Respondent NO.2- dated 10.6.96 requesting him 

to hir,.ke appointment of the applicant.. 

A. c opy of the'representati6n is annexed 

her ~with and marked as Annexure A-VII. 

	

6.13 	That the applicant made another rep ~esen- 

tation to the General Manager i.e. Respondent 'No.2 by 

regd. post and ttaereakter the Eipplicjat Pade a prayer 

f or early ap~ o intm ent.to  the/ Eon Ible Minister f or 

Railways, Govt. of Indio., New Delhi on 28.6.96 requesting 

him to kindly look into .the matter and also appoint 

her in the'post of stenographer as she is in great 

hardship in looking after her family. In the said 

representation, a. copy of result published. in local 

hews paperwas attached. But no reply has been received 

till today from the Eon" bl e "Mini 8ter in this regard. 

Copy annexed and marked as Annexure 

	

6.14 	That the applicant made another re~presenta- 

tion to the Chi -ef General Manager i j e j  Respondent H0.3 

requesting him to appoint her in the post of stenographer 

as she is facing great hardship. This letter dated 

8.3.96 was sent-by registered post.-The letter was 

received duly by the Res pondent No.2,. but no action has 

been taken on this ;. 

A copy of the representation dated 8.3.96 

alongwith r-cknowledgement receipt aiuiexed 

herewith.and marked as Ain-iexure A-VIII. 

Contd ...... 

ry, Ob J) a,~ 
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That while the applicant was anxiously 

waiting f or - the appointment letter she was surprised to 

see the advertisement Notice No.'1/96 dated 20'.5.96 where 

the respondents wanted to test 8 candida.tes. This 

advertisement appeared-in local news papers includir.g 

notice board and , runs as c,,Itegory No.l. Having seen the 

ad'vertisement, the anxiety of the applicant was multiplied 

and again she approached the re,~ pondents and - no response 

at a~l .  was.  there from the. respondents. The applicant 

believes that s.ome foul play may take place in view of, 

the advertisement No..1/96 Category No.2 date ~ 20.5.96. 

A Copy of the advertisement notice No. 

1/96 is annexed here ; ith and marked as W 

An,nexur!~7AtIX, 

In this com.ection, the applicant begtsto state that 

along-aith her there are 15 other candid-tes also duly 

recommended for appointment to the post of stenographer 

and while none of the recommended candidates is , ~Ppointed, 

dvertisei,.aent 'is creating suspicion. publication.of another a 

In this connectlon, the applicant further begs-to'state that 

there is another EmploymeryLu N otice No.2/95 Cebegory No.1 

where 21 candidates 'were recommended,for appointment of 

office clerk in-the'scale, of pay Rs.950-20.40 and all of 

them we-re appointed thoUgh ~ they )y. 	4ppeaTed in the tests 

subsequent. to the applic,,-.nt. 

Contd ...... 



That the rpplicant beg to state that 

the selection of the applicant -is valid only upto one 

year as per existing rule of the-respi ondents. 

7. 	G-ROUNDS 

7.1 	 For that in view of the selection as per 

Annexure A-111, the applicant was sure thatshe would be 

appointed soon under the respondents and Lis such she 

did not mjjke any attempt for appointment in any other 

department. 

7 9 2 	 For t hat injustice Will be done to her 

if immediate appointment letter is not issued. "'.-oreover, 

a-longwith the Lpplicant, the.whole family will suffer 

very a dversely. 

I 

7.3 	 For that the father of the applidant 

who has got a very good and recordable service has already 

been retired from the service. of railivays .  and there wilL 

is no earning member to look after the flaMily. 

7.4 	 For that the advertisement '-0.2/96 

referred in Annexure A_,-IX is ill-conceived 	f using , I coi. 

conflicting, contradictory, ihharmoneous and acting 

uponIt wili be illegcl and uncalled for and the 

a  applicant firmly believes that this Hon'ble Tribunal 

will direct the -respondent No.2 to implement the 

recommendation of Respondent .,To'3 -nd 4 (Annex .ure A-VI) 

and in the event of non-Assuing -  such direction, the 

_~pplicant will be deprived of the right.of appointment 

conferred upon her after the selection'i, 
Contd ....... 

TW 



RELIEFS  SOUGHT  FOR 

In ~ view of . the facts and 'circumstances of 

the case the applic ~).nt prays for the follbwing reliefs-:- 

That the applicant-may be'appointed with 

immediate effect with'a direction to g ive the seniority 

..from the do~te of recommendation for appointment i. e'. 

dated 9.11.-b5. 

That, the respondents may be directed tot 

to implement'the advert is evient-  lio.1/96 (Annexure it- I X) 

till the applicant is appointed. 

Any other relief/reliefs as this Hon'ble 

Tribunal considers -fit and proper., 

1  Iff. ERIM REL  IE-  F  PRAYED'FOR 

That during pendency -'of the di U 	sposal of 

the.  appl i cp~t 1 6 n direction m~y be issued to the Respondents 

"to appoint the applicant with immedinte effect. 

That the r'espondents m" be directed not to 

appoint stenographer agninst advertisement N6.1/96 till 
the- applicant is appointed,. 

10 	WHETHER.AIVY OT 
' 
HER APPLICATIOIT/PETITIOI ~l , FILL.-D 

BEFORE .  ANY-  OTHER  ,  COURTZTRIBMqAL, 

The applicant b&g to state + hnt s  he has 

not filed any other case appl ic -ati on bef .ore ai:iy ' Court/ 
Tribunal. 

Contd.;G.** 
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REMIDIES EXHAUSTED 

The applic,--,4t beg to state 'tlxLt she has 

exhausted all the rpmedies and there is no other alter-

n,7,~
tive but to approach this Hon'ble Tribunal for justice. 

	

12. 	PARTIQUARS Or,  THE POSTAL ORDEM 

.~
Postal Order No. 

Date 

Issued by 

Payc-,ble at 

An Index with p c-rticulars of enclosures is 

enclosed. 

	

14. 	PARTICULARS OF  DOCU1WITS 

As per Index. 

VERIFICATIO'IT ...... 
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V E R I F I  C A  T 1  0 N 

I 'Miss Nirmali Das, daughter of 

Shri Banamali Das, aged about ~23 years, by caste 

Ka)~~&t ha , by religion Hindu, resident of Rly. 

No.?O-A., West -Majigison, Guwahati 11 do he~eby 

solem. ay affirm and verify that the - statements 

made in prts I to 6 and 8 to 14 of the-O.A. are true 

to my knbw1ddge and those made in para ? - of the 

0,, A. are true to my legal advice and I have not 

suppress-ed any material facts. 

AND I sign-this Verification on this 5--/,~ _day 

of 	 ) 19,96 at Guvmhati'. 

a,% 

- I 
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4. 
BIA'Ic No.

. 

- ur 	 9 3 
Office of the 

Ra.iolvw,ay - fligh School; Maligaou 
0 

P&OVIS1
041AW 

OV
A.  

er 	A CH A 
ItRII Ed. — 10"'- 9 0 	

i 

11. S. L. C. Exawinatimi Passed Certificate 

76.3 is to cerlifu I r,  a I A, tq (~ ni 1. N  tv'o-MOL 
.$Oft /Jau'gMer of ~$rig2a[e ... 	amaw'.CLt 	Azcts  

"f 	
--- 

swas a 5[uJen[ of [I'lis 5CfI00(*' cR46pie ~ as pcisseJ [fie jf.~) 	'=t--.xaminci [Lc)n/ 

Iqq% from Irlis SC~OL)l un&r cjjQ~ ((-P— 	Lo. 5c, f 	in 	q,  )i ,. 
per 'Rdmit (r ard of (Fle 5(1'-LCI ex0mincifion [I-it5jlier dule of Girif, is 1- 8 

'To IR-e Ge5t of nlu CfI`II'nWVfcJge aitd irtformalion &45fi-e Gc(Irs a gcod 

moral :  cRaracfer 

wi5Vft+m/Rer aff 5ucces in life 

Headwaster, 
RAILWA IVQJs&jjjq0L, Dated Woo" 
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Date .~8-~C21,1994 
GOVT. REGD. 	 e 

Z 	 N o. 84 

rVE 0F.CUtf 

VN  

I lot 

MALIGAON CHARIALT, Near STATIEFED 

CER TIFICA TE D IPL OMA 

~74g.s is /0 cot/i/y , 	9Avi / J,4timali 	NIRPULI DA3 

Wa.? a sludvn~ ot Mis 1"SUICIle. r#40,9 0/ 	sri Banameli  Vas 

&cfs setv utc:(,t nofed Ske 14cs duty  vassed jXv  -gi-naal (ExaminaUon in 14 sus, 

2 SHORT-HAND TYPE WRITING : 
x 	 (a) English speed per minute x I 	(a) English speed per minute 

( in words ) 	 x 	 ( in words ) 	x 

(b) Assamese speed per minute, 	 (b) Assamese speed -per--minute x 

( in words ) 	 ( in words ) 	x 

2. Hi najA s peed per minute 	 3. 
—Thirly (in words) 

_~9 conisidat AU Xft quatilied 	a t lo 4*e f& dulies 0? nd 	 qj6isl. 

Maligaon Chariali, Guwabati - 12 
+ c -* z Z: 
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OVA 	C MER 
rwtd 

Estd.-1985  

millpong -Gu"hati-781 Oil 

Assam 

DIPLOMA 

"TWis is to certify that 8riJSTim8ti---;-- 
~~Fmali 	Das . ............... ................................ ..................... 

a student 
son/daughter/VAM of Sri ....... 	

.................................................. ... 

of this institute. 
+fe/She has duly passed the final examination in this subject here under noted- 

Typo,,witing 	
Shorthand 

40 	 i ) English speed Per 
(i) 	English speed per minute ....... . ........ : .............. 

er minute. 	 minute ........ 	 ................... 

( in words 	 -t~ 	 Ei ghty %.jords per Unute. 

ii 	Assamese speed Per minute 	Nil 	
in words ) 	. ....................................... ...... 

in words ) ......... Ni  - I  ........................ 	
ii ) A=mese speed per 

iii 	Hindi speed Per minute ...... 	 ............ 	

minute ... VAI ........ 
Nil 

Nil ( in words ) 	................................. 
in words ..................... 

	

j consider Wailher qualified to under take ihe  i:j~uties of stenographer ypist. 

~00 ~ r ~Jf3  
Dated Guwahati-I I 	 Pri 
Th 	axcb ... 1991. 

& 

C 

~~N 
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T o 	 NC 3 S_ 3 S_ .'7)w- c'j -3 
The General Manager (P) 
N.F.Railway,, Maligaon 
Guwah ti-781011. 

Respected Sir.. 

Sub:- Appointment for the Post of Jr.Stenogra0pher'  in'scAe Pz. 1 200-20407- 

Ref:- RRB/Guwahatils letter No-RRB/G/CON/155/ 
102/Pt.j dt.9.11-95 and paper publication 
in the daily Assam Tribune on 12.12.Q,5 

With due respect and hutable submission I like 
to plece before you the following few lines for your kind 
perusal and favourable 'Orders. 

That Sir, as per qRB/Guwahatils employment notice 
110- 1 /95 dt. 3.5.'95 1 had applied for the pos ~- ,Of stenographer 
(English) in scale It.1200-2040/- against category No,7. 

Sir, with my hard working and ability I become suctessfull in the selection as declared vide RRB/Guwahatils 
letter under referrence.. It is painful to me that till now 
arrangement for the appointment has not been done.from your 
level. 	 I 

Sir, there is no earning member in my fa-mily 
and we are four un-married daughters with one younge'st brother 
are depending on our old father, who is passing his days with 
severe mental agony ifter his retirement -rom railway service 
as a clerk. It will be-surely a p ~reat helpl  for the survival 
Of my family by offering the job to me as prayed for, being aualified for the same. 

Sir, I hope and pray you will be kind enough 
to appoint me irf the Post without further delay for which act 
of your kindness I'shall be ever grateful,to you. 

Dated: - 	8-3-96 
C 

Z" ,  

copy to o— Secry/RRB,Guwahati, 
StAtion Road t Guwahati-I 
forAnfo,rmation & necessary 
action early'. 	I' 

Yours faithfully 

Nirmali Das 
C/o Banamali Das 
Qrs. NO.70A West l,'Ialigaon 

Guwahatt-781811 

Yours fa -ithfullv 
/N 	'2) aA 

Ndrmnli Das 

P 
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n ~' a 
To 
The Hon'ble Minipten of'Rai lways, 
Government of India, 
Noy  Qelhi. 

lbrough the Respected Members of Parliament 
Shri Biryndra Prasad Baishya, MP (Lbk Sabha) 

Sub:- Prqver  for early @Rp _R~ ntment. qn YIN ft I ~rl 0  pelecdled . for aailtyay Service.—  

1 	Respected Sir, 

With due respect lbeg to ylayVeforpyou the follow ink. 
fek lines for vour kind consideration and favOurable orders lop 
justice please. 

That Sir. A am a condidate for the post of Enal , ishl. 
Stenographer in the Northeast Frontier Railway as advertised v Ide' 

Q " RRD/Guwahati's 	Employment Notice No,1/95 dated 26.4.9-9 for' Category No.7. 

That Sir Oyalified in the Written Test and als-A 
became successful in $he Viva-voce Test. 	Thereafter, a in I Wet Test was taken and in that also I a l o,, w it h  15  Aftlen) o th elr' cankid 

I 
ates (inclu 

. ding So, ST & OBC) could be successful, 

Th e results of the integrated and final selection If 
 o 
 I 

the post of Stenographer (English) was declared on 12.12.95 RRB/Guwa 	 Al d e 
Oatd's Public Advertisement it the local dailies. 

4. 	That Sir, now more than seven months have already 1.), e i 
elaphed sinhe our final result were announced, but unfortunately'

'A'" ,  
nothingvis being Processed for ur actual appointment. 

'5. 	1 	hope that you will. feel the agony of an yopth woman, ~ running from piller pq post 	
unbmQl 

' 
yed, 

faVal employment 
-finally when selected for one, is bein,deprivq4 for po faUlVof 
her s. 

-Therefore l . do herody earn es tl y  ,li, ist  Nour goosids ,  . 	
'I 	' it" 

to 	-)ok into the matter and advise the NF Railway Administrabjon ~ ' to 	appoin, 	 J  ' "4 ' A us early against the posts for which we have We& 
t formaUly selected by the RR.B/GuWahati through.due 3rocess, 



tgrq PTA'. M.- 

2 

Flop e 	that you ,  i w i I I shower just ice to an vnemp loyed 	
iA 

Young woman belonging to the do poorest strata of ; the soci,ety. 

With sincere regards, 

Enclo 	One'copy of result sheet 
published in local daily 

Paper cutt ing of publ 1'. c 
resentment oyer the issue. 

Yours faithfqlly, 

Dated, Guwahati ~ 

the 20th June '96. Nirmali' D a-~ 
C/o Shri Banamali Das 

Qrs. No.70/A, Wes-t"I'Maligaon,"' 
Gut-jahat.i- .7QI..:O.I 	ASSAM`.,,- ,i, ~ ,t, 

It 

tj 

J~. 	 1? 

Ji. _j - 

4 r~ 
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DEPARTIIENT OF POSTS, INMA 

( r,  h'T rf ZF u. 1'r. T 	
r" 

Namc-sUmp of ofrice of postifig 

J~W4 ZT14 W1 "T/Sendr's a6! 

fR;F/PIN [7-1 P' 1 	t! I 

W,IPK--75 P/91(11 14) - 31 V,%-P 4.:'- ~ 	Oks 

H 
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4,41 
Let 	 A , c f. 

mur 	f-) r~ u r) v t: 

C~ ,C o f 	C  ry . . . . . 	 . . . . . . 
I 

Nil ~J,.) 	30%1 
ture Of 

i i. 	c ,  i 

k, 	
f lor 	juired 

ra 

.1f tj~ i, . an 

a 

I 

I 



of EducaLiun of NCER" _~71 	I ~, 	 L NO Competence to t ,(~ 'Ic`  
through Assainese Medium. AGE: 20 to 40 Ve ~irs, 

INO. 5 : ASS17. TEACHER GROLNE-I RALLINA'Y  NOTICE 
'Wi ~-Nl MEP 'CE' 'WITH SPECIAL PAPER BANKING) in scale 

for Assaines4 Medium Raik%'ay Higiler 
A 	 RAILWAY RE'1fl ,jTNAFNT BOARD: 	 Sl,-(oniatry School_ Temporary but likely to be made 

perffl ~lnellt. NO OF POST : I (SC). QUALIFICATION :(i)il,d 
G IVAItATI 	 Degree it,. Commerce with special paper 

Hanking. (iil 1,jiliversity Degree/ Diploma in Education/ 

a GUWA-HATI 	Station, Road, Guviahad -781001 	 1'eaching. or Integrated two years Post Graduale course of 
Regional Colleges of Education of NCERT. (iii) Competence to 

Date : 26 4 9.5 	 teach through Assamese Medium. AGE: 20 to 40 years. 
1/95 	 CATEGORY NO. 6: DEMONSTRATOR (PURE SCIENCE) in 

DATE OF PUBLICATJON: 0. 3,'5,1 115 	 scale R,,,- 1400-2600/- for E ngl ish /Bengali Medium Railway 
CLOSING DATE: W6.. 95 -School-Tcniporary but likely to be made permanent. NO OF 

POST ~ 2 il-UR, I-SC).,  QUALIFICATION : (i) find Class 

	

Applications are invit-ed in prescribed application form 	 I 
llachelorsD('­ree%vith Physics, Chem istry and one subject out 

	

ohlainable from the important Railway ~tations or in a 	 r, 

	

proformaencloscd licrewith (Lobe ncatlytyfwd) in astandard 	
of llotany,'7~ooloq. 45.il marks can be considered equivalent 

	

size thick paper, on]%,  on( ,  side) for the following temporary 	
to lind Class %%, here there is no demarcation of class in 

	

posts likch,  to be I . wrinanent on the Northeast. Frontier 	 Bachelor's Degree. (ii) University Degree il, Diploma in 
'Education ,  Teaching or 4 years integrated Degree course in I Railway. Applications complete in ail respects along with 
regional colleges or Education of NCERT, (iii) Competence to 

	

r(., (luirvd enclosun's should he Sent to theAssistant Secretan,. 	
(each theough English and Bengali Medium. AGE: 20 to 40 P.—  ;t 	* 1) 	1 Z2 ~ , L, 	 - -~ a on oa Jjuwaiiatij 

Assam unTIT 	 so as—to —reach th—eWofard-'s 
hrS. of  9,r(, 

'95, The applications can ri nr he.fore 17.30 
also be dropped in the "Application Box" kept in the RRB 
Office before 17.31 0 hrs of -P.6.95., 	PLOYM ENT NOTICE NO. 
AIND CATEGORY NQ,-A(iAIN,5T. ~VP ~CH-TEE-CANDIDATE 

U§T­ 	- WRI" A-PPLI ES M 	CL ' EARLY RE 	rrENONTHETbPOFTIfE 
CO ~, ~R  ENVEI,dJ')E§  ~O'SITIVELI"'. 
DEPARTMENT: MANAGING'P1  BRANCH: 

CATEGORY NO. I : ASSTT. TEACHER GRADE -1 
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but. likely to be made 
permanent. No. OF POST: I (UR). QUALIFICATION: 11nd 
class Master's Degree in' Botany. (ii) Oriiversity Degree/ 
Diploma in Education/ Teachingor Integrated two years post 

graduate course of RegionAl Colleges of Education of NCERT. 
(iii ~ Competence to teach through EngliA and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE. I 
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali 
M  I edium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST -. I (UR). 
QUALIFICATION: (i) 11 Class Master's Degree in Physics. (ii) 
University Degree/ Diploma in Education/ Teaching, or 
Integrated two years post GFP.el Cate emirss? of T'.Pgi-ra! 

through English and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-11 

(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 
Radway School. Temporary but likely to be made permanent. 
NO OF POST . : I (UR). QUALIFICATION : (i) IInd class 
Bachelors Deg?ce with one of the following group of subject. 
45 '1", marks can be considered equivalent to lInd Class where 
there is no demarcation of class in Bachelor's Degree. (i) 
Physics, Chemistry and one subject out of Maths./ Botany/ 
Zoology. Or (ii) Botany, Zoology and one subject out of 
Physi ~.s/ Chemistry. (2) University Degree/ Dipioma in 
Education/ Teaching or 4 years integrated Degree course in 
Region3J,Cokeges of Education of NCERT (3) Competence to 
teach trtrouj~ Assamese Medium. AGE: 20 to 40 years. 

0ATWbR NO. 4 : ASSTT. TEACHER, GRADE-I 
(COAVPRC VnTH SPECIAL PAPER BOOK-KEEPING & 
ACQ O",1WN CY) in scale Rs 1640-2900/- for Assamese 

ad%va M V701 ii  ' P y Higher Secondary School, Temporary but 
.0 - to be made permanent, NO. OF POST : I (St. 

QUALIFICATION : llnd Class Master's Degree in commerce 
with special paper Book-Keeping and .  Accountancy. (ii) 
Universifv Dm!r(, ( , ! Dinionin in Edurntion- Teachina. or- 

years. 

W-RAPH Ell: (ENG L18if )ins~ le 
NO OF POST: 10 (UR-5, SC-2, ST-2, OBC- 1)' 

QUALIFICATION:Mptriculate. SPEED: 80 W.P.M. & 40 W.P.M '  
in Shorthand and type-writing respe,

' 
 tively. Knowledge of*  

H . indi Stenography is an addibonal Qualification and will be 
given preference. AGE: 18 to 30 years. 
DEPARTMENT. MEDICAL: 

CATEGORY NO.&: STAFFNURSE in scale Rs. 1400-26001-. 
NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION: The 
candidates must have passed Matriculation or its equivalent 
,examination and possess a certificate as Registered Nurse and 
Midwife having passed the three years course in , Ueneral 
Nursing an 

' d 
six months course in Midwifery from a School of 

Nursing or other Institution recognised by the Indian Nursing 
Councd or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/SJ,  candidates. Both Male/ Female 
candidates can apply. 

N.B 

communities/ categories of candidates have been given by 2 
years besides the 

- 
age relaxation given in para-2. This 

relaxation is applicable for 2 . yef~rs with effect from 15.7.94. 
(H) The Candidates must have acquired the essential 

quall.flications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eUgible to apply. 
I 	GENERAL INSTRUCTION. 
1.1 	ABBREVIATION USED : SC - Schedule Caste, ST 

Scheduled Tribe, UR - Un-Reserved, OBC - Wier 
Backward Class, I.P.W- Indian Postal Order, EXSM 
-Ex-Serviceman, PH-Physically handicapped, 

L2 	The  number of vacancies shown may  he  increased  or 

SC/S'170B ~7c ' andidates can apply against UR posts but 
they will have to compete with UR ; candidates. -  
SC,,SVOBC candidate§ need apply strictly agai4st 
their respective vacancies only. 

2. 	AGE LIMIT: . - 
2.1 	The age wiJL1 be reckoned as on 1.5.95. Th 

. 
e upper age 

limit is relaxable as under:- 
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hA i is i§ ~vovr Ad ~M- i Le,tter for 4iWBSD, -  

	

Stat 	Ito 
Guwahati-j 
Bate: 13/10/9 5 

f so  WI V I-i 

To 
Shr 

7  
YOUr Roll Number.is 

0  
YOU will not b E 1,  

admitted for t1ae ~~ipeod Test &'VIvA Voce 'Test 	-i 
ut ; .this Call Letie'r/Admit Card. This' Call latte'r/ 
mAdc-iii Cnrd ,  110wever does not: itsolf give Any entit- 
lement. 'for seleotion 

Saj3CT.-LC-kj FOR 'Tlibn )~04T 01P J II. S TF, Xlb G 14YJ 
F.S, 1200-20 ~10/ C4UG 
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 ORY We 
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~ i/95 024 Tha Nojjni-Z4T FRONTISH 11"ILWAY 
reference ,  to youl- Application for ihe post mentioDed ab ove o  in response''tO th6* 94loym'nt'Notjco 61 t oa abovep yq U are 

..hereby advised, tO nttexid ikie' 0 19ice Of Chief Personnel Off Ve- cr/ 'N", 
F. Rni J~wgV/bial Ageon p Guiiah(.i ti;~ Jj 9;~~qt i iv 9 5' A t 9 30 hr so tor Wwed, 

Tho Viv~-Vobe -Te4t of ti-i 
- 

'-'UCe a S 01 ~sful condidatcs of ~*eod - Te-6t will be hold'on 8.1 U9.5:0 44ilway Recruitment BoardpGuwahAtil 
~itn tio 11' ~ , 110 od g  Guwa h~U-i.--m-3 
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T  A.- 	
~4  V 	

re 	th eWFICQ. WCULIJI-EI-1,; URDoThe eandidintos 8&1q11-T1,nV1-, ~—. d 	 . e 	04 rj ,A)nr .0 S 0 4f Ice on M 6 * a~ 95 and those cgndidn'tcs who will 
'C111 al i fy in 't11 0 SpeO test Of , 60 wo rd, a por wiuute . shou" d qp p'c n r 10 r 
the Vivtz~ Voce Test on,_~ , 	lereforop your presence May, be jJ0 9 5*  W1 
requiYed for more tli*~' Joi~—r -d-w- ayq e,,nd,you sho.uld come so 	epnrod pr 

rJ 	ll'original cortificato.s a n d M a rk- You, sbould.b ing ," ur 
s  "As  along ~ with respective 'diploma certificatesti o e. Shortband 1kif L 

&- Type) on Ahe dq~ of -Viva-Voce Test.The 4C/ST candic: ~jtos also 	st, 
PTOduce their Ctiste 	 - the tirae ,  

	

ITribe. certificAe 't 	 —Voce test* 

	

a 	 ..o f Vi vn 
440 	Re ,,,u 0 s t f 03~ Postponment o 

. 
1 the Late of speed test and Viva 

'W)  c c test will'not be considered.-and,no.absentee test will be held. 
50 You nro also drected , to 'bring th Griginrl ball loiter for 

.the WritteA , test held on P-7.,8.95 
6 App' 	ching Ch 'i:k-maj~ ' and or hi~ SecretarAiot (.irectly or 'Indirectly by' n .  Cfjne,,je,6t6 or-,s'ny' bcdy'on hisi h6%,11 rooue., Ung widue 
ponsiderj>,tion for the rec jai itxien t.,'will render 	cr,aeli ~.,jtc ilable 
lor disqualific t1 tion 

Th 	 11iterviow eithc-r Ln ~4glish or 1-Undio a  

C)  

GPI tt~lho 	 0 4 	 iac/ 1 2 2 	0  J:t 
1.) 	a roat6dvisc&to.Anerease the 
!Wping'to como,,out ~ swccessful in tile ca.11-11 ri-Ar, 	Vr V 
Spoed. tost to bd hold on Aell-,95, ( ~-Y;ot~ 	 q-...1V0Ct(!d 

M 	to bring nttested photostat,  copies ol al A. 	 i --ortifi- 
e.ntes and Maxicaheets and o&.,cr co~ rti::iort...7. 	t--% th C 
origin,al nt the timi a of'viva-voce test -1 2 ~n 
tJ'e 6peed test of 60 wrds 1)cr u4nuite 

rr T 
Jot% 4.4% 
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0 N' 0 rn I C  

Sub:- Ita c  _ru i tr  ,Ier  
't Selection ffoj- t,'Lle p O S4- 

Of 
scale Its. 	 U-MAIer Employ- mer~ t Noti ce  No  'iQ5  C ,!'6C'go',-y No and Gill" /-P ~,,ILG t s '--" 	 .7 trident NO.L,/2p7/-216/ 
I'LIM/2/Reett Pt.il da" (1-d 7.4-95. 

1)," 0  of Written Test 

	

Pa 0  cf Speed 	
: 2  7- g~- 9 5 

Test: 	04-1.,1-95 	f 0 1,  8 0 	P. III  

	

Date c 'f Speed 	Test: 	
1 D 	 05— 	95 	for 60 Of Viva Voco Tes- 

L' 0,9— 	95 Date cf P ,'n01- aPprOvef1:0q-jj,-(.)'-'  

The selc(.~ tion Bnard hel(l 

	

test on S. 	
~ c 

. 
yujt ~ 	

voce 
( L., .ng 	o r the re 	, jell t.  of j l - .S , 

	

grapher 	und e r Employment N-otice 
C ,'It.N'0.7 in scale JZ . 1200-20 ~,O/- 

	

16 (U11-jo 	 40. h'-'3 f o- und YSC-2 ,ST-2 1 6BC-2) 	 s 	Je for uitab 
tile said post and their nlmcs are recom'mended to 
GIH/P/N.F.Railway /~, "I , ,  , 

aon ' r  LtI ) ER Or MLPIT. 

AGALN.,~ .V  U It, VACAN  CY 

I  ~iNo  - 	Name  0.r C!at,.didate 
810704 	Aujali Devi 

 810786 	Asj ~q Makravorty 
810798 	MrItYunjoy GhOsh 

	

If. ' 

	

810018 	 Debasish Q,,,Oj ,~dj Uj3, 
.810589 

11"P , LIC C11 -akravorty 
83-0777, 	Pra(j -'p  Kr. Saricar 

810767 	K=ala De'.1-a 
81 07194 	Pabitra ICr'.' Kaicati 

- ------ 10 
 ------- 8 -10759- --------- satyanarayall Goswollli 

-AG,UNST S-C.VACj~NCy 

820123 	 rn 820246 	
~ - Kri!shna Das 
Sanjoy; Kr. ltiai 

-------------------------------------------------- 
AGAINST S.11.  VAC,%Ncy\ 

	

830077 	
~' 3 ij ,'Y C14. Bax-c) 

830fos 
------------------------------ 

AGAINSIP 0 )3.C. VACAN(;y 	
---------- 

	

840025 	SalltOsh Kinnar 2. 

	

-7 ------------- 81, 0052 	Pankaj J 	zs yo  -  t' 

92 	 Member Secreta 
Notice .  Bojrdq, 	 for Clicalwil"I — 3 Panel ulus 



\4 0/rIx 
TO 

Th e General MWiager.' 
Tf,,F,* RaiIwnxy n-Mligawo'n-v 

'Sub: 	AppointMOIA to the post of Junior 
-20 StenograDhex!' in pay scale of SAA200 .40 

per montne, 

Sin 

--to your ~dhd notice that We humbly beg to bring 

our na-mea ,  vere recommended by thd "Railva, RecrUtment 
me B.o.ard/Guirrahati A&'o-.r appolntLnt V) thq post of. 'junior 

Stenographert (Ewglish) in scale of Pay rRsA 200-2040/- 
ted '12.1245 pa-M, as publishedIn 'The A&s ,.- m Tribune ,  da 

'Jand FLnplw 	 'I 2.q, 5 etc. iment Uwst'dated 23. 

'it" ng for a f omal Sixg, we are eagerly 'wa 
appointmant letter since December 	We ch al I deem 

-10 of your kind" t favourab 	 jook. ~ 4  ntx) the matter and 

arrange to ierjue 'th a appoiatmen~ Metter at the earliesto 

Tharking. You'v  

Y o urs faith fally 

Dated 10,6a,96 	 Sd/ 
(Miss Nirmal. Dag) 

--23,-  

0 
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Categbry No. 26: BE (Mechanical). 
Category No. 27: Diploma in Mech. Engineering. 
Category No. 28 Degree in Mechanical/Electric 

Collegel 
Category No. 29 B.A. with Hindi as elective su i 
grduate with Erigfish as a subject plus a degree or 

60 	 glish and a degree o standard of B.A. (Hons) in En 
Category No. 30 ; Diploma in Civil or Mechanical 
qualification of Diploma in Civil Engineering becom 

	

a it a GUwAHAT1 	 them. 
-H Engineering. gory No. 31 Degree in CK 

	

NOW 	 Cate 

NT BbARD: GUWARATI 	 !Category No. 32: (10+2) with science and Maths. 

	

RAILWAY RECRUITNI 	 Engineering also be eligible. NOTICE NO. 1/96, 

	

EMpLOYMENT 	
1-781001 	 Category No. 33: Minimum IT[ certificate in Dr-fts. 

5  

STAT~I~ONOAD, GUWAHAT 	
a, NCVI') in'Givil Ell" from recognised Instit 

D  
D~ 	

Indi, 

	

ATED: 20/05/" 	 duration. Civil Engg. Diploma holders and holders 
%,~(;U)_,S1_NG__D_A_jT7! 0/06/96 	iportant Railway Station 	Institution will also be eligible. 

Applications are invited in prescribed forms obtain7b"le fr;m any in 	 I 

	

CaLlY typed In using one side only in a ntandard size 	(~ategory No. 34 : Matric pi . 6s 3 yrs. diploma In Ci 

	

)r in profo 
' 

rma applicaLiOn give n below (to be I I likely to be permanent, in the Northeast Frontier 	recognised colleges. 

	

Iiick paper) for the following temporary posts, 	 schttothe 	Category No. 36 : Degree in Civil Engg. Departmen in all respects alongwith required enclosur6s should be 
wilway. Applications complete 	 )AD .  GUWARATI- 	 No. 36: Degree In Civil Engineering Dep 

-'CRETARY, RAILWAY  RIECRUITMEINT BOARD 
	111",11 

 o__ 	 firs. 	 or  No. 37 	 degLitp. 	ference ,,,,~SISTANT SE 	 ce norbeforel7-30 	rhtegoryy 	 preference 
1 	t,  gso asto reacE the Board's OM p 	 p 	 Honours & Master Degree. The candidate sho"uld ASSAM  under certificate ci ~~ os in 	

d the "Application Box"ke t in the RRB Off-ice 

OW61 W~6.e applications call also be droppe in 3 	 )r 26 words per minute In Hb minute ir~ Efig]Lsl ~)_ 11 firs. of 30/W~6. 	 LIES 	 9*1cation. fore 17-3 	 IDATE APP 	 Fre~~__rri_bed e 5TZ-ational qu 
EMPLOYMENT NOTICE No. AND CATEGORY 

NO, AGAINST WHICH THE CAND 
ES 	 Category No. 38 

ON THE TOP OF THE COVER PNVELOP 
POSITIVELY: 	 11 

* 

nd class Master's Degree ii 

,4,~USTCLEARLY BE WRITTEN 	 ma ' ib Education /Teachii University Degr Diplo 
tion ofN.C.E.R. course offlegional Colleges ofeduca 

CATEGORY, 	 IOD 	AGE SEX PER 
SCALE 	sTIPFND 	 As  0?4 	..medium. 

	

NAME Of 	 - OF' 

	

THE POST 	OF PAY 	
DURrNG 	 gory No.. 39: (1) ITnd clas~ Bachel&s Degree 

V  

TzALKING-UR SC gr OBC TOTAL 	
TL&1NTNG 01-0&96 	Qite 

7, 	 ~7;  o 30 Yi;_J 	Botany/Zool *gy. 46% marks can ~e considered 18  t fli~t_hl 	 0 0  1 oflo 1 	087 
12 montlis ZVW 	 demarcation ofclass in Bachelor's Degre 

_~0;2 	
e (:U)Univ 

1~~tToj~apher(E 	 I ~1_ -o4-  Both - ;gtt 	- 4 	

_ _ _ . 

eno 	
-(En __ 	

--392;0&- _Rs 2000/- 	 regio 
'or n~ r  

j -7A 	-nior, ngineer 	 ated - Degree course in 2 -.~p r. u Atport~T 	 OR 4.  years integr 
Sig/Gr.-Il 	 'Months 	 rot;gh English and Bengali 

Appr. Signal lnspe~tor/ 1400-2~W/_ Rs. 1320/- 07 -02 ~ 04 ~ 'ffe 	Both 24 	18 to 26 Ym Competence to teach th 

N.B: (I) .  A'GENERAL RELAXATION IN UPP 
GrAl 	 ol - '.02 02 02 13 Both 24 mon.ths 18 to 25 Yrs.' 	

CATEGORIES OF CANDIDATES HAVE 
Appr. Tele Communi. - 	1400-23001- Rs. 13201- 7

,  - I., . 
	­ 11 . 
	

I . 	
_. . 	 I 	. 	

-2. THIS 
cation Ins*tor/Gr.-II, 	

1350/ . . 	 12inonths 18 to 25 Ym 	 RFJ~~,TION GIVEN.  IN PW 
-95o/,' 08. 03 06 06 	23 Both 

Appr. Tele 
O)mmun,ca_ 950 _ 1 600/- R& 	

I 	. 	 . I . 	 wrM U n-CT FROM 4/8/95. 

tion  mainwner/GrAll 	 % 	
- 	

1: 07 BotK 12' months' 18 to.26 WEI.., 	 RAVE ACQU: 

Tr. Asstt. Drafts'an 	1200-2040/.' 
its. 1200/- ,  04 01 01 01 	 N.B. ~ ii)' .THE CANDIDATES M`UST 

	

m 	 LAID DOW'N ATr~ 'E TIME OF SUBMIS 
(S & T) 	 02. Both 12 rl~onths .  *20 to 30 Ym 	 HAVE YET TO APPEAR AT THE . E, 
Tr. Electric Foremad 	2000' -32oo/- Rs. 2000/- 91  01 ­  - '. . 	 I . 	. - 

I . I  . - 	 0', 4 . 	. . 	 WITHHELD OR NOT DECLARED ARE 1,  
STA/Deputy Shop Supdt. - 

_23oo/_ Rs. 1400/. 09. o5 01'  03 18. Both-  24 months 18to28Yrs. 	1 .  GENRRAL,1N9M1UMqN 
8., Appr. Mechani" (Elect)' 1400. 	Rs. 1200/- 63',01 01 01, 06 Both I? months 18 to 25  YM 
9. Tr. Asatt. Draftsman 	.12 1  00-2040J- 	 A_nBW-, 1~1JAT,11ON 1TSEP 

(Eket.) 	
UZI 

0-. 	 Btth 	 su~&-hcdtiiee 
1 	 FL-, - "00; 	 30 Yrs. 01 	 r. I 	Both 12 monatsi 20 to , 3 ~r. Head Draftsman 	1600-2~Zl- R& I;Wi 	 I P.O. =Indian Postal Order. 

(Elect.) 	
ntice 	

. 

14 . 00- 
. 
1440/- Rs. 1400/- 06. 02 01 - 02 	1 	Both 24 m 

. 
onths 20 to 28 Yrs. 	

.1.2 The number ofvacELncies shown may be incr( 

Tr~Lffic Appre 	
- Ri. 1400/1 06 02 02 01 	fl Both 24 .monul.~ 20 to 28 Ym. 	1.3 SC/ST/OBC candidates can apply against 

UF 

13, Commercial Apprentice 1466-1440/ 	 .01 	Both 	_L 1i  18 to 28 Yrs. 	 candidates. SC/ST/OBC ~andidates n 
. 
eed ap 

14. pbysiotherapist 	1400-2300/.- 	 '01 - 	 20 to 36 Ym 

	

' 	-26" Both 	7. 	 only. 
15, Staff Nurse 	 1400-26W/- 	 13 04 02 07 . . 	

- I 
04 01 01 0i 07 Both 	 .20 to 30YM 	2. AGE Lnm 

Phar'masist 	 13W2200/ 	
- 01 	02 Both 	 19 t,6 28 Ym 	2.1 The We will be reckoned as on 01-06-96. The 

JAb AsstL 	 975-1640/- 	 01 	 montli~ . 18 to 28 Yrs: 
_23oo/- Rs.'1320/-, 04 02 01 01 08 Both 24 	 'k>a) By 5 years for SC/ST candidates and by 

18 	'Mechanics 	 Adis-- App. 	 .. 1400 . 	 - 	;. %, 	: 	, . 
20 to 30 Yr~a. Elecf/DSL' 	 m ths 	 (b) By 6 years for Bonafide displaced Go 

Shed', 	,2000-3200/-~ R& 2000/-" 	
01 i,, . Both 12 on 	. . 

	

.01 	 -cas* e of physic'ally handict 19. Tr. Deputy 	 - 	 (c) By 10 years in 
Supdt (Elect/DSL)', 	

_2,,>.00/_ Rs: 1320/- 04 .  01 02.  01 '08 - Both 24 months 18 to 28.  Ym ((.1) Upto the age 40 years for "RESERVIS 
2b. Appr. Mechanics, 	 dered by.0 ce ren (e) Upto the extent of servi 

(DSL/Mech) 	 Both 24 months 18 to  28 Y 

	

rain Examiner 1320-1550/-'  R& 1320/- "06 iO3 61 	12 	 Labours/substitutes provided that 
' 
ih' 

I 	
nths 18 to 28 Yrs. _. 	.. - 2 1. Appr. T. 	 0i. 1_"~ 02' Both 1*~ mO 	 ecttoih~ co . . 	

1200-2040/-' Rs. 1260 01 	 (coiltinuous or broken) subj 
22. Tr. Asstt. 

03 
Administrative o&ices ofthe Railway ori 

Draftsman 	 0-1, 	 24 morith!9~ 18  to 28  Ym  ' 	. $ 
C 	

2300/_ Rs.1200i-i_1 	
Both 	

onths IS to 25 Yrs. i 	 tive so-ieties 'and Institutes upto 5 yet. 62 	 03-- Both 12 m 
'ech,)  

Z3. Draftsman Me 
, ((n  . 	 - 	 ."'t 	 e 

24~ Appr. Junio, Chemic 	320-2046/- Rs.,1320/. 	 uppi~r age limit of 35 ye ars whichev r L. 
L n 
m 
Mee ,i.r  C  

	

lc.1 	

22 7~~ 30  yl'W* '  , 	 Uppe'r a' limit" case ofwidows,divorc 

_g 	

03 	12 months 	 g6 Metall 	 t 	 Both 
26.7i. 6en=c cal OtL 	_,2300/-'Rs..l400/- 02 10 

-their husband but not remarried shi,W I 

	

& Mettallurpc 	 03' Both IS ir.ionths 20 to 30 Yr?_ 	 (g) Upto maximum age of45 years for repa 

'y  0 	

-3200/- Rs.2000/-, 01 1 91 0 26. Tr. Depu 	hop 	00.0 

S  

V k 

	

Sgptd. (W r - 	 1~oth 24 months 	 to India on or after Ist June 1963 avid 

0 	
18 t~ 28 Ym 

02 01 02 10 	 (Now Bangladesh) on or after oo/- Rs. 1320/- 05. 
27: Appr. Mechanic 	1400-23 	 PaJdstan 

0.1 
	

20 to 30 Yrs. 	 Y (Workshop) 	
Rs. 2000/- .02 01.- ~ 	'03 Both 12 months 	 -40W T10 APFL 

Appr. Chief Train 	2POO-1200/- 	
3.1 Candidaies should apply in theirown han( 

Examiner 	 01.. 	 is to 28 ~ra~ - . 	.( 	 oA ailnAry n1 jain 0),  
IUndi Anstt. GrAl 	1400-2300/- 	- 	

01 &1_0~ 	Both 	 951 W., 	 pen (not in rwnril) on on 



R -heal th check-ualp 
tEbr -LP'studerdts 

From Our,Correspondent 
13ONGAIGAON, June 18—A 

inecting of the 
' 
Bongaigaon 

District Development Coillinittec 
was held on June 10. The 
iviectLng discussed the imple-
mentation of special health 
check-up programme for pri-
piary school students -in the 
district- and asked the Joint 
Director of-Health Senic ~s to 
prepare a plan to cover all the 
students of 963 LP schpols; In the 

Addre.5sing the meeting he 
Deputy Commissioner, Aftab 
Ahmed requested the heads .of 
various development depart .- 
ments to submit future plan of 
action to. develop the district 
with localty avaflable resources. 
T'he rneeting also decided to 

utilise the water. resources 
av"able in the district, and the 

Bongaigzon town as per L~Cnd 
Revenue Re-assessment Act, 
1936. People who want to sul, mit, 
o~jectioris to theenhancement.of 
land rme--nue mav do so within 
six weoOks from the date of 
publicz6on of rifixation notifi-
cation b the Assam Gazette, says 
an offjcW press release. , 

Lavr,ve,rs' resentiTtent : The 
Bongaigaon Ldwyers' Associa-
tion opposed the move to 
transfer the cases under Raihlay, 
R- 
sion) Act., Motor - AcctIt.,nL 
Claims_Wbrkniert (Ampensation 
Act, Consumer Forurn etc to 
Guwa.hsti. A resolution was 
ad(,p!ed to this effect in a 
niceting of the Association held 
on Jurie.7 under the president-
ship orSri Gopal Chandra'Das. 
Me mznetlng'expr~essed resent-
ment at, the'niove r~ade by'the 

Sarkar convicted Abdu I Rahman 
of Monakooha village under 
Manik-pur Police Station ~o 
undergo rigorous imprisonnient 
for seven years and to pay a fine 
of Rs 50,000 ot: -in default to 
underg(r further rigorous im-
prisonmen't for two yeirs under 
Section 447 of ll'Cfor murdering 
Kanteswar Das of,the same 
%,Uage. I - 
The accused Abdul.Rahman 

auacked Kanteswar while 

February 27, lim victi a lat'ril. 
The injured Kanteswar died on 
his way  to the hospital, 

Sri R IN Das, Public Prosecutor 
appeared for the State while. Sri 
M Mahniud, advocate defended 

~~_Uccused.  

Missing of C& 
thoy~ creates 

. I 	
. .. From Our Corret 

DULUri-N, June 18 — The ie 
aged in betivecti thirteen and 11M­~ 

of Ouliajan and nt.different thnes d 
created quite ascusadon in the ,oj 

Altogether nine boys, all stude! 
of the locii1ity, wererepoiled migsi 
LhrNt were traced and rescued by f 

A large number of parents, gua 
educational institud.onbs of Duliaj 
Convened by the officer-iii-charge o 
June I Yto discuss the situation a 
prevent ion or fartheroccurence of 

-1  . 	I I e, 'I P Ve rJL1;A.(i 	. .. , r-.t.~ ,Vc - I - - - - 	- -.1 J11i1t -l!" 11 
any extremiat outf4 !it t1fife eece, 
6 uspected that solme dru!, o -a_frlc ~ e 
lurf-,d Lbese adolescent bays to carr 

Thepotic-v administration li&,3 t 
and guardians to be alert to keep e 
their adolescent children tind to In 
they go out ror private tuition rfteX 

The O.C. of Difflajiui pofiep stai 
adequate 1,;Wp; hrye been taken 

it community polytechnic scheme Govemment without consider. -1,  m4ising boys. 
of Bongaigaon Polytechnic for ing "he difficulties and financial J, - 11y A Staff Reporter 

The names'orthe'raiscing bloys 
the lienefit of thii youth. jmpka:4ons 	for, the 	litigant GUWA.H.A,71, 	June 	18 	M, Clabs IX, Mortoraiijan Chetia (15) 

,d, rewnne 	The StaLe pub5c. 	, 	' 	I 	., failure 	of 	the 	N 	P 	Railway 
authorities to appoi ~nt any of thi,;, 

Ch"s IX, Gafiesh Ch. Gogoi (14) C1 
:%) ~ernment 	has 	Jecided 	to ,  Convicted for ma-ruer ~ The . 	. 	

1 16.successful candidates ij -, the 
Clp-;.q VIT and Ratid Gogoi (14) CI&7 

enhance : laild 	revenues 	of Session Judge, Bongaigaon,'hl .14 
K~ost of Stenographer .  even after 

-Worksho*p on bambo 
si-x 	months 

from 'ti~e 6at 	

r  announcement .- of 	intervie~ 

0 

resulm for  the pu rp9se, has been . I 	 "ViVkhdrawo-'% ~i viiewed bv the consrious ci Ion -here as o'ne more, bid to deprive'', 
t 

. 
A. the Indigenous 	people -of job GUWAIIA'ri, 	June 	is—'rhe 

J~Tand6ur (Correspondent- , 
ALU?A, 'ju'lle 18--~ A work-

shop on Lhi!"necessit),  ofbamboo 
crops and itse preservation' was 
held recently at the Hord -
cultural 

. 
Research Station, Kahi-

kudii. 
Participating in the workshop 

as chief , guest, Dr 'Alok,  
Huragolialn, of Gauhad Gniver- - 
sity, eyplaiii'ed the significance of 
liamb se. 

He tatea that bamboo Ls also 
deic'ribed 6s~:gretn pid- and 
'timber of the bor people , . n  

Dr Bipin '11angia, ASSOCiate 
Pror,,Z6'r r B;sv,, nth A gri- 

on~ 

cu It u rj-~] DUege nd Sri Beni- 

	

,_ I  a 	

-gri-, niandhkJ ar 	District A 
1̀ -~ bfri; cullu ` Om 	also attended 

kshop. the w Vk 
Dr Khanr~a explained the 

techiniques and utflisatiun of 
3Mboo' Crops if,  the . field Of 

industry. Dr Basanta Kr. Chakra- 
of A*sv.m Ulicultui`.e 

~~ rzivprsir.v 	tht' V 11"t-  . ' )r  

Narayza Kafitg, 'Minist.prorSLate 	opportunities in the Railways by - (;cnLrai 	t-onuilittep. 	1"'iceting fit - 	U( 

for 	Revenue 	and 	Sericulf-ure 	1crile vested interest circles. 	.".1he A.5saill lleop!e's Front ileld Ili 
According to knowledgeabl ~ recently here at Kaibi 13hawar, li 

c 	sources, 	the 	Railway 	Recruit- ,Dhcrna atap 	Th'  Kam- j od id ,, r the chairnianSh' ip of Sri u 	.. CC 

rbp disstriCL CO;'r.Mittee Of -the 	ment, 	Board, 	Guwahati, 	had liolirain Terang, General Secre- tiL—. 
-,it, two each or Assam 	Press' 	Correspondents 	declared ten genet a M tary 	of 	ASUC 	and 	. LA cl 

I 	
- 

LInion staged a two-hour dharna 	the Scheduled Caste,. Sch edu led demanded 	immediate 	Mill. a ~ 

on June 7 in front of the Circle 	Tribe and OBC category candi. drawal of Army Operation in the pt' 

Offixe 	of Palasbari 	in 
. 
protest 	It dates, eligible 	for ';:he post 	of State, says a press release- ai 

against the killings of Parag Kr. 	St6nographer through a new-~- 'Phe mettijg atten -ded by all s c 

Dar, - 	Expc. 6 1'ive * Editor 	of 	0aper'notification on December the newlycleced ML.As ofA.SDC . lo 

Asomiiya PratidiryPabiLra Nara- 1 	12, 	1995. 	Most; 	of 	these job and 	representatives 	of 	other 

yan Chutia, Dip:ik Sargriyarl and seekers were local youths. constituents namely Autonomy Lr 

Mwiik Deori, But, despite there being som6 Demand Strualing 	Forum 

Soul-h 	Kamrup* 	Press 	Club. 	,,vacancies against the P'os*;s, the (ADSF) Mining Mimag Kebang a' 

,South Yamrup Now,  Writors and -1 N F Railway *aunhorities have - f (MMK) and CPI(M-L), Ubera ~ C1 

Artist-- 	Association, 	DakJ-iala 14een 	allegedly 	showing 	no I Lion 	discussed 	the 	poli- pi 
1 . terest to absorb any of 	thi I Luitpax;ya Dal, Azara Arnarjyoti 	An 	 1, ticPl 	situation 	of 	the State V/ 

S 	 selected candidates, a1lege thi Saughm and 	Dak-hin 4W-  nrup v. 4 
a d the org., i 	anisationa) polition G 

Szse= I~arishad also sat on 	c .21  of kPF and also adopted APFs c i 

dhamis_ 	 batyendra Sarma ,,,,d on the burning issues at P! 
d. 

The Ritnirkip,district cornmi- 
, tee c('APC.0 later submitted a 	IrVeniorial avivar(I 

prosent.. 
The mect ing described reiie(v- Sc 

memo.—andum t.o the coinpet ~ ni 	 1,11V GUNVAIIATI, Jone 	IS— 11 
edArinyOperationsintheSL1t!2 
in the name of solving the ULFA 

M.__,  
fu 

	

aiithority denrarlding adequaLe 	S!%Le 	Cetv:T 	0) 	
1 	

e 
to, 	jourmilisLs, 0 	ate problem 	wi 	'inust. 	tin' ?t ~jn, th., 

.01C 	 i: ,.stittitiun or ls.*ngineers (lniia) 
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TRIBUNAL 	 1~ 3'j'  

GUWAHATI BENCH* 

IN  THE YIATTER  OF: - 

0. A. No. 143 of 1996* 

Sh ri N. Da a 

Vs. 

~V' 
Y  

... Appliennt. 

Union of India.& Ors. .., Respondents. 

AND 

IN THE MIATTER  OF to- 

Written statement for and, on 

belvilf of the respondents. 

The answering respondents beg to state as follows : -  

1. 	That the answering respondents hnve gone 

through a copy of the applic,- .1tion filed by the applicant 

md  h,,.)Yo understood the contents thereof . 

20 	That save and except the statements which are 

specifically admitted hero-in-bolow, other statements made 

in the .1pplic,-Ition are entegorically denied. Further,, the 

stritements an which are not borne on records are also 

denied. 
4 	- 	 0 

3* 	Thqt with repard to the st(r)tamen -ts made in 

pnragrophs 6.1 to 6.9 of the nppliention, the nnswering 

Contd.....2 

C  

o il 



2 

respondents do not admit anything oontinry to relevant 	 L9 

records of t'. le o,- se. 

40 	 That with regard to the atntenenta made in 

Paragraph 6,10 of the aPpliantion, it is atnted t1lit the 

respondent no.2. ie. General Minnger(P), N.F. Rail jny,, 

Guwah.ati, is not duty bo -Lind to appoint the -1pplicant Is 

recommended by the Railway Recruitment Board. Mere 

emPanelment.does not give indefensi ble right to be appointed. 

In this connection, Provision of Indian Rnilwny Establishment 

Monual Vol-I (Revised Edition t:989) P.,xit  113 may be referred 

to which rends inter-nlia - "Selection of n cqndidqte by 

a Board or a R11-ilwny ndministrotion is however,, no ganxnntee 

of employment on the railway w!jjctj i s  subject to hi s  

qivilifying in Vic Prescribed medical exininntion and to 

his being otherwise suitable fOr.service under Govt." It 

was also n;ide clear to the applicant that tile Selection 

of the onndidates by th. c Railxqqy kOCruitmcnt Boqrd does 

not confer any righl't, on the onndidite for tL10  post, throDgh 

Gonornl Instruction No. 17 Of t110 Employment Notico Re-1/95, 

r1gainst which the aP.Plicant rande his qPPlicition for the 

Post of Jr. Stenographer (E ngli sho in so,-Il e  Rs. 1200-2040/-. 

5. 	ThAt with regard to the stntemert s made in pnra- 

graph 6.11 Of  the OPPlicltiOnp it is strited th,-It t1jo list 

of 16 0andidn'Ues including the nqmo of tile oPpliannt was 
recommended on 9 , 11-95 to the Respondent No. 2 for rippoint-

mont. The respondent No. 2 in his tu-ln while Processing 

Contd....3 



the onso for scrutiny of the bio-dntn and other documents etc. 

as required, received from the Railwly Recruitment Board 

along with the list of 16 onndidntes, received complaints of 

mn1proctices and gross irregularities in the selection I 

process. Confidential letter from the CILief Vigilance Officer, 

N.F. Rnilwnv, Ibligpon, wns received specifically advising 

the respondent No. 2 to pond offering letter of appointme nts. 

The letter of t1jo  Ci.aef Vigilance  Offiesert in fact .  ren ds 

as under 

#-... As a MMber of complaints linve been received 

31leging adoptioa of malpractices in the above 

:recruitment and the sarae are under investig .Ition,, 

it is requested tivit no nPpointnent letter for the 

Post of Jr. Stenogr.apher (English) should be issued 

till a clearance is given by Vigilnnee." 

Thus, in view of above, Respondent No. 2 rofraihod 

from taking further action for issuing " .1ppointment letters 

to the applicants. Subsequently the Respondent No. 2 

received a letter from Railway Bonrd, for cancelling the 

recruitment proceedings of Or. Stenographer (English) due 

to MmOrous irrogulnritic8 detected by the Vigilnnce Deptt,, 

COPY of the letter- is annexed herowiti -i as ANINEXERE RAG 

6 * 	That with regard to the st,.)ter-jent s  a-,do  in~ yarn  t _ 

grnpha 6.12 to 6.14 of the applic.qtion, the answering res-

Pondents do not admit anything contrary to relevant records 

of the case. 

Contd# , .4 
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'6 LC 
T, 	That with regard to the at.atcmeatz made in pain,- 	&Z 

a 	 -Lis graph 6.15 of the , ppliontion., it is stated th.,,)t tj 	is 

not relevant with the cases of 13 Applicants against O.A. 

142/96 to 155/96 9  who Were recom-ended by the Railway 

Recruitment' Boards Gawahnti. The ndvertisenent Notice No. 

1/96 dnted 20*5-96 was for ndditionil 8 posts of Stenogr,,.j pjj0r  

(English) in Scale N o  1200.2040/.. This has got no benring 

With the P-anel in question. 

Another EMPloyera-ent Notice No. 2/95 t  Gitegory 

No. 1 is for the Post of Office Clerk in s c.,.Ilc %,950-1500/., 

Tjjis category is quite different from tile C At ogor  .y of jr.  

Stenographer (English) in scale %. 1200 ~-2040/- And as such 

this 11,1 8 no relevance with the case of 4r. Stenographer 

(Engli sh) * 

8. 	Thot with regard to the Statements made in Para- 

graph 6.16 of the application, tile Onswering respondents 

do not Admit anything contra .ry to relcv ~-)nt records of the 
case *  

90 	That the Answering respondents subr-it that the 

nforesaid selection Was to be cancelled in view  o f various  

irr0gulnrities and milpinctices in the Selection,, As irlre.,Idy 
Pointed out nbol~ more empnnolnent of A candidate does no t 
give any indefensible right of Ippointment.xktzk The decision 

to cancel the selection proceedings WAS within the knowledge 

of the candidates. The said decision lins boon token in the 

greater public interest. 

Contd.,..5 



10, 	That the answering respondents ornve leave 

, of the hon'blo Tribanal to subnit nddit ional written*  

,stntenent in onse the s.nme is found to be nocessnry in 

due course. 

That in view of the facts and circumtnnces 

stated above, the instant nPplication is not mintninable 

and liable to be dismissed. 

3%4 FI_QATIQjg o  

-iged about 

years #  by occiaPntion IL-iiiway Se2.,7ico, working ns Deputy 

Chief -Personnel Ofilcer of the Northo,-)ct Frontier RIilwq y 

Administration, do hereby solcnnly offirm and stnte that 

tile statements nado in p.j3ngr,,.jpjls 1 ind 2 are trae to MY 

1~40wlcdgc ,  t11080  Mndc in paragraphs 3 to 8 are true to 

rw infoi-mition being mOtters of records ind the rests 

,11'0 W humble slabmission before this Hon"blo Tribunal, 

DEPUTY CHIEF PERSOI&EL OFFICER 
NORTHEAST FRONTIER RAIIWAy 
MAIIGAON :: Glh,AHATI 

EHALF OF FOR & ON BE 
UNION OF INDIA *  

7;~ 6IT-4 

	

Dy. G, 	 :j':c~ x (G) 

	

I 	 - ,,'(-7tb 10 11. 

C-,j AhA1-781 011. 
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M  ,  A  XT M JZE R/I. 

Railway RecrUtment Board 	Guwahoti, 

No. RU/G/41/90 	 Dated 5.9.96. 

N 0  T  I CE. 

Sub: Cqncell.qtion of Recruitment pnncls 
of Stenogr.opher (English) in scale 
Rs.1200-2_040/- under Category No. 7 of 
Enployment Notice No. 1/95 dt 26.4.95 
and Craft Teacher (Bongali Modiun) in 
Scale Ps. 1400-2600/- under Cat. No. 6 
of Employnent Notice No. 3/94 dt 19.12.94. 

, Railway Board vide their letters No. 95/E 
(RP-B)/25/13 dtd 7.8.96 and 96/B(PRB)25/13 dtd 21.8 *96 
have cancelled the Recruiltment panels of, Stenographer 

(E.%lish) and Craft Toicher (M) mentioned on% the above 
subject d-uo to v,,~xious irregulnrities. Henco the 
Reewuitment panels of Stenographer (English) and Craft 
Teacher (HM) stand cancelled. 

alita B. K, 
M-n 

Railway Recatt. Board t  GU4nJI,- 

Copy forwarded for information tand n/,action to:- 

QI(P)/NP -Rly./MLG. 
GM/Vigilance, MLG. 
Reott. Section in office. 

3, Notice Board. 

B. Knlitn) 
L  , C irrivin in 

Rly. Roott. Bonrd q  Gui-inh.-iti. 

& * 0 

0 
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BEFORE THE CEIMAL AIZIIINISMATIVE TB2BURNAL 

IX  THE MATTER 02 

O.A. No. 143 of 1996 

lass. N. Dns 	 Appliennt. 

VS. 

Union of Indin & Ors... Respondents. 

AIM 

IN THE MATTER OF 

Addition-ol written stotenents on 

bolinlf of the respondents. 

The respondents beg to s tote ris follows :- 

1. 	T ir .It the answering respondents linve olrondy filed 

their written stntements in% the oforesaid O.A.. However, 

after filing of the written stritonents, the npplicnnt px.-.Iycd 

f  f or certain aramcbent to the Origim 1 Applic.otion which 11 ,) s 

since bt.-;On allowed. There-nfter,, the tpplicnnt has filed 

co,nsolid.itod O.A. Instend of repentin& the contentions 

raized in the enrliOr written stotenent, the respondents 

crave lonvo of this Honblo Tribumil to refor ond rely ujpon 

the sme nt the tine of hcnring of the inst.-)nt O.A *:*4Ho<ver,, 

Contd.....2 
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7 since the anondmont !ins boon nlloxqcd wliic!i hos now boon 

incorpornted in the consolidntod petition, t!io ,  rospondonts 

beg to file this ndditionil writton stntenont donling witli 

tho oraondod portion. 

Tli-it tho respondents 11in I 	 vo gone t112'aigh the onon- 

aod !~ortion of the O.A. and have unuor2tood the contents 

thoroof. snvc and except the ;statomonto vjhich ,ire specificnIly 

-)(b-ittud horoinbelow, other stritoments nado by the ripplier .1 at 

"TO cqtO60ric-'IlIy denied. FLU.'ttiorg tho strizements wliich nro 

not borno on records nre n1so denied. 

Thot in t1io Carlior P=ti written statement, it !ins 

alrendy bocn stntod t1int the s election in quostion puxsuont 

to whLic!I tho aPplicont hns striked his c1nin for 'Ippointr..Vnt 

h,- .is olroody boon c,,)nccllcd in view of the vnriolm irrogLLI q - 

ritios nnd mnlproctices in Vic selection. The iamgul ~-,rities 

found in the selection of Junior Stenographer i n sco 1 o 

Rs. 1200-2040/- ngninst Enploymont Notice No. 1/95 dt 26.4-95 

conducted by t110 POilwny hocruitmont Bonrd, G1vn1v.)ti,, w!iicli 

has nocobsinted ennooll.,,Ition of t1jo entire selection rvrc 

no follows :- 

(n) 	 In t1110 adVextisoment of Jr. btenoL.--p-aphor, requirod 

qualifiantion wns mentioned only n I'Antriculote Without 

indicatinL nnythinS nbout the q'Imlifiontion of -diplonn in 

Contd....3 
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IL 

shortlirind and tyPo-Writi,t1g. Tile ndvortisomont also did not 
I 	

stipulate production of diplona cortifionto. As a result, 

many of the cnndidotes did not subr-Lit the sanc nitho-Ligh 

they wero qvilified both in shorthoridna and type-writing -.Ind 

had diploma -certificate. However, t!io Roili-my Rocruitment 

Bonrd q  Guwolinti, rejected the cnndid.-it -Liro of nnny eligible 

candidates on tile ground of non-subuLssion of diplom 

certificate, tlicToby deserving eligible candidates were 

deprived of . consideration for selection. 

(b) 	 Somplo test chocks rcvcqled mstakoa in tot,,Illi%, ,  

in tile writton paper rinu in computation of nnxk6 which %hns 

rezultod in emp-laolmont of candid,,.ites securing loss n.,,)2,k.-., 

mia exclusion of candidates securing more moidas, 

In tile rocl-Ldtment Pxoccss, it has been fot d t1ir in 	it 

a 11 tile tiirco st.- 	 U .)6cs of testing, thc knowledge and qv.11ity. 

of the candidates linvo been liondled by a single individual 

(Momber Secretary, R,,.iilw-,Iy Recruitment Board) instead of 

getting the works done by different qvilified persons 11S 

under :- 

U) Setting of question pripoa ,  f or written tes -b. 

Scicction~ of dictation passngo. 

Preparation of final morkshoct includinE; mo ,ks 

for viva-voce test only done by lv~'/RRB Iiinnself-

without any sign.-iturc fror..i 	two monbors. 

Dii ~~ 11,-Is raised douints of malp.rrictico by DISMO. 

Contd.... 4 	*-a 
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A-s per Donxdls extrint instraction 1 5:~ of -ri,,)rks for 

written test nad vivo-voce togotilej,  is rocfaired to bo fixed 

lor fivo-voce. But in the aLbject selection, RRB/Girvjntvnti, 

had ndoptod 15i~ of t110 aum totol of ra-nrks for written test 

U00 ranrks) shortlinrid test (300 narks) as well as viv.1-voce 

1 	 00 	~q 	I ore ranrkL,  (90 nn.rks). Vie r-mrk-, o f s!io2,tli,-.)rid test (3 ) w s ti 

fore i.-inrogalnrly included in computing the nn..k fo-- viv -voc r s 	j . 	c 

test. Viis !ins n1lowed the selection nuthority unduo f loxi-

bility in tile firiol nllocntion of nqrks of r) crindid.-ite ttiough 

lie rtiglit !I-,)Ve Secured less norks in written tost. 

In n number of enses it lins bcon noted tjl,- t 	1z 

once qllottod in tile slio2.,tlinad t-rnnocription slicots hrive boon 

ovor-wAttori/dcfacod rind new maxk-s allotted, obtensibly to 

favOU2,  t1io candidntes of ovoluoto-Clu C!ioice. 

,(f -, It lins been noted in some cases, tll,.It t!louj.1 t!j o  

alioa.,tLinnd dict.-Ition scripts do not contnin cortnin antol-irlis of 

distntod prisang o p  tile type trnnscription s"joets contnin tile 

'-2,':!t 0ri0l Of V10 dict,9tod Prissrigc rind in -n better 1,1'ny. This 

indiontos ndoption of nalpa'nctico in conducting Vic sho2lViond 

test. 

(g) 	On -I visuql choo1drig, it  hns boon rioted Vir .)t i n 

cc--!*tlqiri 'Inswe'T SC3,ipto (ta.,  onsc -L'iption sheet) contnining poor 

P(Jrfo3~mnnco 9  !Iigllc2,  m:rks linvo boon n1l'otod in corvn --,~ison to 

th ,'It dontnining bottent? PC-2f02'T-a,')nCC. 
0 
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The nbovo iWegmilarities in Vie soloctio n .12?e only  

illustrotivc .)nd not exiinustive. in Iny  C ., )Sol  wit!, t! j ~ 

nbovo irl'cgularitios detected in tho selection, the respondents 

wo2'0  left witil no OtIlOr Option th-M to c0acoll t!io entire 

selection. By doing so s  no il!rOgUlaaaty fins been coia.m.tted 

by the respondents - r,')tjjor 	 -is c 	do o tile snrao li, 	ben 	n ,  in t1io 

~)r oil public intore2t whi  c!I 11, 	 n )s also brouddit co Adenco 

-in ong, -U'- A'ic public. Th c  irrOS'Ll1 f) 27i tic s were detected upon 

an onqai2:y oon(kLeted by t1io Vigilance :Dcptt. of tile  Rqilw,-Iys  

.)nd in conaiderntion of 8uc!j onqui2.,y, tile sele ction  in  

qLLostiori linz boon cqncollod and the ')Pplicint slimild not 

noke nny griev.-moc ,)g,, 	I .1inst tile s,- jr.jo . 

4. 	M, .)t wit!i rogrird to tile stltcnonts modc in p.,)2,,,)- 

gr,--ipli 4.17 of tho O.A., t!10 rospoodonts roiter,- ,to ond 

reaffirm the stnt0monts mdo 110i.o-in-nbove. 

Th,- 	 , 8 strited nbovo, .It under the f,-Icts ' -)rid circuna6 ~mco 

none Of tII0 &I'o -Lvldz ui.,god by tile , c ,, .)nt t ow,, .12, ds er, 

tile relief s Pr"YOU for 0170  oustnina0lo and .)coo dingly s  tile 

nPPlicO4t is not ontitlod to nny relief -is lir)s been clnimod. 

6. 	Tllqt in view o f t!10  f,'Ict-s 9nd CiTcurastonces stito(i 

.)bovc, tile inztqnt O.A. is linble to be dismssod with cost. 

Contd ...... 6 
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ZVER I PI CATION *  

ngod obo uTt 3 5' 

ycn2,s g  by occuption Rnilwny Service, working ns 

Deputy Ciiief Personnel Officer of the N.F. Railway 

ndr..unist-ration, do lic.reby solonnly nffirn and state 

thot Vic stritemento mndc in p,)rngr, ,  .lp!ls 1 and 2 arc 

true to my know1cage, those n"LIC in Pn3-', l9rnP' 3 to 5 

arc true to my inform-ation Win -  1-1-ALCrO of 3v.Coll(is  of 

tho 	 Ll isc w 1 iieli I believe to be t -,:,  c and the rests 

arc py lium-ble subrassion b ,.,,, fo2?o this Hon'ble 

Tribunnl. 

D EP UZ Y CMIEF 	EL OFF I Ca, 
NOPMIEAST FRONTI RAILWAY 
MALIGAON :: GUWAIIATI 
FOR & ON BaIALF OF 
T-1410IN OF IMA O  

q wffqw 4q 7 
jy.  Chist remon-io, ooicsr (13) 

1 	 -131011. 0  aa  2#A,  Trw 
W. F. MY.. Guwahati-781011 

0 
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IN T GOr:[~RROA&34J.  Cx 
onto 

TRIBUIJAL 

jiE~ 
I  th ,~_rnLtter­ of,  : 

0 !_~L. No  ,I ,~3 /2.6 
iiss Nirmall, Dias .,.Applic ~n _nt. 
-Vs- 
Union of India & ors. ...Respondents. 

-AND- 

In the mqtLter  of 

Rejoinder of the aPPlicai2t againbt 

the written st"-tement and Addl. 

written Stz~te,ment filed by the 

respondents, 

That the copies of written sttitement as well 

as Addl.wr- itten st,-2.tement filed by the respondents h, ~lve 

been served upon me through my counsel v.nd going through 

the contents of both, I hlVe understood them t1ioroughly. 

I consider it necessary to file a rejoinder and as such 
s,,%me is filed as follows 

2. 	That in Para 5 of the written statement it is 
st,-:ted th.,t -  " - As a number of complaints h,1ve been 

received alleging adoption of malpractice in the -bove 

recruitmenV 
. and some ar I  e under investigation, it is reques-

ted that'no appointment letter for the Post of Junior 

StenogrLi.pher(English) should be issued till clearr.nce 

g . iven by V igilance." The respondents held up'the ,-, p.,)oint-
ment-b6cause number Of compl,~ints hl'ive been received 

regarding., .. 
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regarding .,-1doption of mat1practice and entire mrtter was 

investigated, by vigilcLnce, whereas acting upon the vigi-

lance report the r,, ilw,7-y board cancelled the recruitment 

panel on various irregul,-,rities r--nd not a single word . 

of mralpractice was spoken in the cancell,-,:tion order. 

3. 	That the ground siiown in the V.ddl.written 

st,itement in Para 3(a) that qu,-Ili -Lication of diploma I 

of shortht),n'd and type writing wr,..s not shown in the 

advertisement is not correct, 

4 0 	That in para 3(e) , the stltement goes thus - 

"In a number of cases it ho-s been noted that m,-).rks once 

alloted in the shorthand'transcription sheet h,.,.ve been 

over-written/def aced and new m,-rks j -1 loted ~ blostansfoly -1 

to favour the candid,?.te of evh-luator Is choice". In this 

statement the respondents did not st'ate th.-t the m,--,rks 

given in the ~~.Pplicantls book w,,.Is changed or over-written. 

In this connection, it is to be stated that in response 
.L uo the advertisement notice i.e. Annexure - III as many 

as 2120 candidates appli—I ond 1520 Appeared in the 

written test out of which 172 were tested in short h 
I 	

~~jhd 

speed test and.subsequently 47 were sent for viva-voce 

test and finally emp,-.nelled .  c.andidates were sent for 

,,Appointment. -  

5. 	That it is very natural as strated in p,7xr-,  3(e) 

that in a number of cases it has been noted -th, , U m,~.rks 

once 'alloted in the' shorthr~nd transcription sheet have 

been over --,,irit+1en/def ace d and new m ~~rks aillote d , ob s t --- ns ibly 

to f-,,,vour the candid; -~te of evaluator I s choice". In other, 

words. 

WX-rn a,& 14A - 
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words in the nnswer scripts of 125 candidites who were 

declared un~;uccessful this over'-writing act mAght hr--ve 

done ~nd it ne~er h ~jppened in the case of the Lpplicrnt. 

That in reply tD the st ~-.teinent 'made in P ~arn 

3(f) , the appliccnt beg' to st4te that dictation t,-- ,I,,en 

by one stenogr;Ipher does not tally with thr ~t of another. 

It*is humanly'impossible to read and to type out a 

shorthcnd script of one stenogrIpher by another. The 

a -PPlic;~~Ti+ cappeared in the speed test not to obtain a 

diploma on stenogr ~jphy, but to tyoe out correctly the 

dictation passage land as such the allegation of' malpr;2ctice 

does not exists at all. 

I. That in view of the facts st.-Ved zlbove, the 

written st, ~tement as well'o-s the addl.wri+vten st,-,tement 

f iled by. the respondents have totally failed to make out 

the c Inse of malpractice -no as such both the documents 

are not ten,.-Lble .  under the 1, --, w cnd there is a very little 

help to this 11on Ible Tribunal f or 'P.rr iving at a corre ct 

decision nnd as such both the documents -re without aTffy 

merit. 

That the written statement,  and the Addl. 

written stc-tement spevjt of crudest form of arbit'rariness 

affected. by bias and/or actuated by malafides, 

That the present rejoinder is filed bonafide 

i-,nd in the interest of justice. 

i'00  

Verificrtion  ........ 





IT- 

IN THE CE14TRAL A DIMINISTRATIVE TRIBIML 

1, v 	UWAHAIT BENCH. 

IN  THE MATTER  OF 
Yu~ 

OoA- No. 143 of 1996' 
4  Vtb 

Miss N. Das 

va 

Udion of India & Ora **@  Respondents. 

AND 

IN THE MATTER  OF 

ROPlY to tile r0joinder filed by 

tho applicant. 

Tile answering respondents beg to state no follows 

4vit the answering respondents hav 0 gone 

through Vie copy of the rejoinder filed by the applictont 

ave understood the,contents thereof-P Save and except and h, 

the statements made in tAid rejoinder wl-a-chare specifically 

qdmit-6ed here-in-below s, other statements are categorically 

denied. Further, tile stntements which are not borne on 

records are also denied, 

2* 	Th-nt with*regarrd to.the stntements mnde in 

P  a n'rr gmPh 1 of the rejoinder, tile answering respondent6 

do not admit nnything contrary to. tile m-lavnnt records, 

Contd.....2 
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3, 	Tlint ibith regard ta the statements mde in 

paragraph 2 of the. rejoinder 0  the answering respondents 

bog to'stnto that the recruitmont pnnel has boon onneelled 

in view of various irregulnrities as pointed out in the 

vigilnnoo.  report. The irregularities pertaining to the 

selection and Publication of the panel havenlready been 

highlighted.in the ndditi'onal written statement. Investi-

gation wns'enrried out on the basis of the oomplaint*s.~ 

Irregularitica . in the entire process of selection includes 

mnlprnctices also. 

40 	Thrit with regard to the statements made in 

paragraph 3 of the rejoinder s  while denying the contentions 

mndo therein . the, nns'wering respondents bog. to stnto that 

in the -idvertisement, submission of diploma certificate. 

nlong with.-nppliontion form wns not mentioned ,as :a consC-

quenco of-which many, eligible arindi4tes did not s -ubmit 

their dortific-otos alongwith the application form. As 

,ilready atnted'in the'vritton statement s  their swh 

ipplientions were rejected on the gTound of non-submission 

of -diploma oortifiente which neediess to any t- devvived 

many eligible candidates otherwise eligible for considemtion. 

In the advertisement, the qunlifiention stipul. ,.ited wns 

.is ~ndor 

apher (Engliall) 7 Stenogr, 

Qualification 	Matrioul'ate. 

Cbntd.'...3 
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Speed 	 80 words per minute and 40 words 4 

per minute in Shorthand * nnd Tvpo-

Writing respectively. 

Knowledge of Hindi Stenogrnphy U is 

an ndditionhl qunlifiention and will 

be given preference, 

Age 	 18 to 30 yonrsi," 

From t lie abova, it Ja clear that although tile  

qualifiention 'matrioulatel we sPeoifictilly. mentioned 

with required sPecit in Bhorthnnd and Typo-writing, the 

ndvertisement did not mention anything about the submission 

of diploma certificates in xWx respect of Shorth-and and Type 

writing* Thust going by the ldvertisament g  nithougil 

was not specified to produce the diploma certificates but 

On scrUtiny of application forms same ims made obligntory 

as a consequence of wilich- the Railway Recruitment Bonrd. 

rejected many nPPlicntion on tho ground of non-submission 

of diploma certificates - in BAPPOrt of qualifientions 'in 

S!io . rthnnd and Typp-writing. Needless to sn . Y J  this has, 

resulted serious mis-cfIrril, 90 of justice and lru3 caused 

YreJudico to rxiny eligible candidates wh o were otherwise 

eligible -under the term— of the advertisement. This has 

vitiated- the entire selection procos 
I 
 so 

5* 	That with regata to the - atnteaent a aide in 

Parn6,1-ncP lis 4 and 5 of - the rejoinder t  tile anzwering ros. 

POndents beg to state that in a number of cases Mark.-, once 

011O. ttcd were changed, over-writton/dofneed 6nd now mark.- ware 

Contd.. .,4 
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. 
, allotted by tile ovaliLitor. This is one of tile grounds 

for which entire selection wqs-  hold to be vitiated and 

.accordingly,, the entire selection was Onneelled, As regards 

statements rog-irding number of'oindidntes applied for t lit-, 

Post appeared in the written test t  speed test ;and viva 

voce test, the answering respondents beg to atnte when 
irregul'iritics were detected through-out tile process of 

the entire select* ion nnongst thoo said candidates, 	n 

Policy decision,- the selection was cancelled,, Amidst the irre-

9-uUlnrities wore detected, ouch cancellation of selection was 
the . beat courzo OPOne4 1= which needless to ai ny, has brought 

confidence to the public in genor,11,, M02.,O p,- 

the ali6ible onndidates 4io either n9penred in tile soice-

tion or could not appear in 
. 
tile selection been -use of non-

subm'* Ssion of diploma Corti fie ," too In such n selection 

Wherein such il'regulnritios no Pointed out in the odditional 

written stotement cone to ligilt, it is* immaterinj no to 

whether there was nny over-writing nhd/or addition o f new 

marks in any ~pnrticuinr answer script. The selection 

Process cannot be individualised pnd will 11.,  .Iva to be Uken 

as a whole. Anong the applicants who have approached this 

Hon'ble Tribunal by filing various O.As. it I ins been found 

that there is over-writ'ing to tile m-rko nlreondy allotted 
by the evaluator. In some cases totplling mistalms were 

also detected, Mention may be aide of Shri P.J, Dno 

(applicant in O.A. 146/96) 9  Sat, Kamala, Dek-j- (,applicant 
6 

Contd... .5 
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in O.A. 145/96) 9  Sri &,ittunj,, .j.y 110811  (OPPlicant in O.A. 
150/96) l  S'3.'i RUP,'Ikg Chalaaborty (,jppli cjnt in  0,,&, 	g /96)9 

&'kOti OIVPliamt in O.A.. 151/96), Shri 
P-lbit2m, Xr. Knkoti has been -shown to have 

. 
obtained 124 

a-irks in tile written examination as against notluil anrk 

116. 'This wns.becau . 80 of mj*stako in tot ,',111ing. If tile 
Marks of written 

~07.-Mn,. ) tion is 00rrCOtly calculated (116 
m-irks) t  in thqt 0,18ef  110  go t total a., rks of 

353 instead of 
361 and would not !in vo boon 'enpancliod . j s in that case 
One Shri S-Lijit Cjl,,j]Q?,jbOrty  (Roll  'No.  

810556) who has obt.-iined 
total of . 360 marks would "Inve boon ompinollod,'Willen smh 

Mistakes have been detected in a number. of cjace including 
over-wri-L U ng i n the tot.',,  1  Marks 9 cowled with m ny other 

3-rx0gularitic-B as indicated in tho additional writte n  
statementV, there was no option left f Or the OOMPOtent 
authority th 61n t0- cGncC1 Vio entire selection- Tile IPplicnnt.9 
connot individiLilised their c n ao at tile cost of tile larger 
int6rest. 

60 	 the answering respondents oqtogork a 	a 
deny the contentions madqj6 in P ,1xngXnph 6 of tile roApinder, 
The nPpli-crint.  h,-18 totally mjmn( 

. 
iOrstood 4nd Misinterpreted 

tile IvcrmcntO nade in p.,jr';1grnPh 3(f) of t 
. 
he nddition,11 

WrittQn stntonents. It is not correct that dictnted pns anges 
i tnkon in Shorthr ind cannot be read Out n itoVtllcr bY a Silorthnnd' 
o-vort. 

Contd,,,.6 
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79 	 Thot with regard to the st.otem-nts m, do in 

Paragraphs 7, a and 9 of the rejoindOrt the InDWO-ring 

respondents cjtcgoricall ~ deny the contentions raised there-

in' and the applicant is kat to tile Strictest proof thereof. 

th, It is antegoricrilly denied it the written statewnts 

filed by the, respondents speaks of crudest form of nrbitra-

riness affected by biased and/or actuated by malafide. 

The selection in question hns been cancelled with a view to 

bring faimess and trinspirence in thapi method of 

selection. The applionnt cannot claim as a matter of cour. Be 

for being appointed to the railway service. Amidst-tho 

-irregularities detected in tho*entire process of selection g  

t1 iere was no option left for the eonpatent ,authority to 

cancel the entire. selection which has brought confidence 

mong the general public, more pnrticulnrly v  nnongst 

the eligible cnniUdntes., 

80 	 That in view of the facts and circumstnneos 

stated nbove, the cancellation of the selection was just-

and proper and the flon'blo Tribunal would be roluotant 

to intlierfere with the enme and the O.A* filed by the 

applionnVia liable to be disaissed with coat, 

k 

.1  
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XION* 

med nbout 

'yearsp by occupntion Railwny Service, working ns 

Deputy Chief Personnel officer of'the Northe'not 

Frontier Riilway, do hereby solomnly Iffirm i nd 

state that the, at-6tements made in ptirngraphs 1 a nd 

2,.V,.e true to ny knowledge,, those -made in parngraphs 
A 	to, 7 are true to qv informrition being mtter Of 

r000rda'of th e 0,180  and the rests are my humble 

aubraission before this Hon'ble Tribunal, 

DEPUTY CBJ Ep PERSONNEL OFFI MR 
NORTHEAST FRONTIFXI. RAILVIAy 
MALIGAOK s t GUWAHATI 
FOR & ON BMAFL OF 
LT14ION OF INDIA. 


